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NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
COMPANY APPEAL (AT) NO.207 OF 2020

In the matter of;

1. Everest Pharmaceutics Pvt Ltd.,
71 Indra Biswas Road,
Kolkata 700037
West Bengal, India
Through its Shareholder
Shri Tapan Dhar.

2. Shri Tapan Dhar,
s/o Late Sisir Dhar,
19B, Balaram Dey Street,
Kolkata 700006
West Bengal Appellant

Vs

Office of Registrar of Companies,

Kolkata,

West Bengal,

234 /4 AJC Bose Road,

2nd MSO Building,

2nd Floor,

Kolkata 700020 Respondent

For Appellant: Mr. Avik Chaudhuri, Mr. Soumya Dutta, Advocates.
For Respondents: Mr. vikrant N goyal, Mr. Rohit Gupta, Advocates.

JUDGEMENT
(10** AUGUST, 2023)

JUSTICE RAKESH KUMAR, MEMBER (JUDICIAL)

The present appeal has been preferred under Section 421 of
the Companies Act, 2013 against an order dated 25.02.2020
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passed in Appeal No.1375/KB/2019 by the National Company
Law Tribunal, Kolkata Bench (hereinafter referred to as NCLT). By
the said order the appeal preferred by the Appellant under Section
252 (3) was dismissed. For better appreciation it is necessary to

reproduce order dated 25.02.2020 as follows:-

“1. This is an Application filed under section 252 (3) of the Companies Act, 2013
thereinafter, the Act) by one of the Shareholders of Everest Pharmaceutics
Private Limited (hereinafter, the Company) for restoration of name of the
Company struck off by the Registrar of Companies, West Bengal (hereinafter,
the RoC).

2. The Appellant submits that:

a) The name of aforesaid company is incorrectly shown as Everest
Pharmaceuticals Private Limited in the register(s)/records/master data
maintained by the Registrar of Companies (West Bengal), Kolkata and needed
to be rectified/corrected by them.

b)That the aforesaid Company was incorporated under Companies Act, 1956
as a Private Limited Company. The authorised Share Capital of the Company
is Rs. 5.00.000 divided into 5,000 equity shares.

c)The Registrar of Companies, West Bengal, ie. the Respondent, struck off the
Company's name from the Register due to defaults in statutory compliance.
namely, failure in filing the Financial Statements and Annual Return from the
financial years ending 31.03.2000 till 31.03.2019.

d) The Company did not receive any notice(s) pursuant to sub-section (1), (2)
and (3) of Section 560 of the Companies Act, 1956 from the Respondent,
however, it had received the final notice duly issued by the Respondent
pursuant to sub-section (5) of Section 560 of the Companies Act, 1956, dated
28.05.2008. The Company was unable to comply with its statutory filings due
to critical health condition of Mr. Tapan Dhar, the Key Managerial Personnel
(hereinafter, KMP), one of the Directors of the struck off Company since 2017.
Moreover, the management was unaware of the fact that the Company has
been defaulting in its statutory compliance with the RoC as the professional
appointed, entrusted and authorised with the task to look after and complete
the statutory compliance neglected its responsibility and did not do his job, he
neither informed or intimated about such situation to the Company,

e) The Company is carrying on its business as stated in its Memorandum and
Articles of Association since its incorporation except, its manufacturing
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operations have been hampered and halted since September, 1999 due to an
unjustified and unlawful strike of its workers union causing a The Company is
a going concern which is evident from its various
documents/statements/bills/records issued at the address of the Registered
Office and books of accounts including audited Balance Sheets for all the
periods since its inception which were regularly prepared and maintained.

f) The Company was also allotted a land by the Government of West Bengal on
a lease of 999 years for the purpose of setting up a manufacturing unit in the
year 2009, the construction plan at the said land has also been approved by
the Government authorities and the construction was/is supposed to
start/resume immediately but the Company has not been able to do so due to
it being struck off by the RoC.

3. Notice of this Appeal was served on the Regional Director, Eastern Region,
RoC and Income Tax Authority. In pursuance of the service of notice. ROC
West Ben3al appeared in the matter and submitted, through its report dated
04.11.2019, as follows.

a) The Petitioner's claims that he is one of the Shareholders of the Company,
cannot be verified since the Company has not filed any return of allotment with
the office of Registrar of Companies, West Bengal

b)The competent authority has struck off the name of the Petitioner Company
under Section 560 of the Companies Act, 1956 since he had reasonable cause
to believe that the Company was not carrying on business or in operation.

c)ltis evident from the record that the Company has not filed its balance sheets
and annual returns since financial year 31.03.2000 with the office of the
Respondent As per Section 560(5) of the Companies Act, 1956 corresponding
to Section 252 of the Companies Act, 2013 a struck off Company can be
restored only on the direction of the Hon'ble NCLT before expiry of 20 years
from the publication in the official Gazette of the notice. In this regard it is
submitted that in terms of the said provisions, the Hon'ble NCLT while passing
an order for restoration is to be satisfied that the Company is carrying business
or is in operation. Copies of notice under section 560(1) 560(2) and 560(5) are
attached and collectively marked as Annexure-A to the report.

d) As per the records maintained by the office of the Registrar of Companies:
West Bengal the Company was incorporated on 31.03.1961 and the aforesaid
Company was struck off on 08.11.2012 after complying with the provision of
section 560(5) of the Companies Act, 1956. The RoC has issued notice under
section 560(5) of the Companies Act, 1956 for removal of name of the Company
from the register of the Companies as there was reasonable cause to believe
that the Company was not functioning or in operation for the period of several
years.

e)Accordingly, it is submitted that if this Hon'ble NCLT on being satisfied that
the Company was in operation at the time of striking off the name of the
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Company at all, directs the Respondent to restore the name of the Company,
then there i be a direction upon the Petitioners to make up to date filing of all
statutory documents and to make all legal compliances prescribed under the
Companies Act, 1956/2013 immediately after restoration of the name of the
Company,

4. We have heard both the parties and have gone through the record and
proceedings of this case.

5. As per the record, the Appellant Company has admittedly committed default
in filing the Annual Return and Balance Sheet from the financial year ending on
31.03.2000, and therefore, the Registrar of Companies, West Bengal had suo
motu struck off the name of the Company from the Register and thus, the
present Appeal.

6.The Appellant contends that the Company was carrying on its business and
was in operation at the time of striking off of its name. The Ld. Counsel
appearing for the Appellant referred to and relied on the Balance Sheet and
Profit & Loss Accounts, for the years 2000-2001 to 2016-17. From perusal of
the said documents it is clear that there has been no revenue generated in/by
the Company since the date of its incorporation, it has been under losses and
the only expense that the Company has been incurring are the general
expenses and audit fees.

7.Section 252(3) of the Companies Act, 2013 confers upon the Tribunal ample
power to order restoration of a Company whose name has been struck off from
the Register of Companies, if the Company, at the time of its name being struck
off was carrying on its business or was in operation or it is otherwise just that
the name of the Company be restored on the register. It is significant to note
the observations of the Hon'ble NCLAT in this regard in its order dated 9th July,
2019, in the matter of Alliance Commodities Pvt. Ltd. v. Office of Registrar of
Companies, West Bengal (Company Appeal (AT) No. 20 of 2019):- Para 9 and
12 is extracted hereunder:

"9. This term "or otherwise" has been judiciously used by the legislature
to arm the Tribunal to order restoration of a struck off company within
the permissible time limit to take care of situations where it would be just
and fair to restore company in the interest of company and other
stakeholders. Such instances can be innumerable. However, this term
"or otherwise cannot be interpreted in a manner that makes room for
arbitrary exercise of power by the Tribunal when there is specific finding
that the Company has not been in operation or has not been carrying on
business in consonance with the objects of the Company. A Shell
Company or a Company having assets but advancing loans to sister
concerns or corporate persons for siphoning of the funds, evading tax or
indulging in unlawful business or not abiding by the statutory
compliances cannot be allowed to invoke this expression "or otherwise"
which would be a travesty of justice besides defeating the very object of
the Company. Such course would neither be just nor warranted.”
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12.As a result of the aforesaid discussion, it is inferred that there is no
just reason to restore the Company's name on the Register of
Companies. Since the Company seems to be not an active Company
and not carrying on the business for which it was incorporated, the
appeal is liable to be dismissed."

8.The facts in the instant case are similar to the facts in above-mentioned care
Here in this case, the Company has not shown any revenue generation, or any
business/commercial activities all through. In view of the above-said the prayer
of the Appellant to restore the name of the Company in the Register of
Companies maintained by the ROC, West Bengal cannot be granted. The
Appeal is, therefore, dismissed with no order as to costs.

9. Urgent certified copy of this order, if applied for, be issued upon compliance
with all requisite formalities.

2. In the Memo of Appeal at para 7.5 the appellant has stated
that the name of the company was erroneously struck off by the
Respondent on 08.11.2012 on account of alleged delay in filing of
Annual Return and Balance Sheet with the Registrar of
Companies, West Bengal, even when the said Appellant Company
was actively involved in business. The reason for delay in filing
appeal before the NCLT has been stated in para 7.6 where it is
stated that the delay was unintentional and company was unable
to comply with its statutory returns due to being kept occupied
with the critical health condition of Mr. Tapan Dhar, the KMP and
one of the Directors of the Company, for an elongated period of
time. The Management was unaware of the fact that the company

has been defaulting in its statutory compliance with the ROC as
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the professional appointed, entrusted and authorised with the task
to look after and complete the statutory compliances of the
company with the ROC, IT Department and other statutory
authorities neglected his responsibility and did not do his job and
neither informed or intimated or revealed about the situation to
the other officers of the company. It has been claimed that the
appellant company did not get information about the notification
regarding the “striking off” of the name of the appellant company
from the register of Registrar of Companies. Only when the
representatives of the appellant company tried to file/upload the
balance sheet and annual returns of the company it came to the
knowledge of the representative of the appellant company that the
name of the appellant company was struck of. Finally on checking
of the portal of the Ministry of Corporate Affairs for electronic filing
of statutory documents, the status of the company was shown as
“Strike off”.

3. The appellant in its Memo of Appeal has further claimed that
the appellant company did not receive any notice or intimation
from the ROC regarding striking off the name of the company and
without providing any opportunity or any notice or providing

opportunity of hearing, the name of the company was wrongly
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struck off. Thereafter the appellant in the month of February,
2019 filed an appeal under Section 252(3) of the Companies Act,
2013 before the NCLT.

4. That the statement regarding filing of the company petition
under Section 252(3) of the Companies Act, 2013 in the month of
February, 2019 before the NCLT has been mentioned in para 7.11
of the Memo of Appeal. It has been further pleaded that before the
NCLT the delay in filing of the annual return of the company was
not deliberate as the same was the result of an inadvertent and
unintentional mistake and the company was unable to comply its
statutory returns due to being kept occupied with the critical
health conditions of Mr. Tapan Dhar, the KMP and one of the
Directors of the struck off company for an elongated period of time.
5. That the appellant alongwith in the Memo of Appeal has also
brought on record number of medical records of Mr. Tapan Dhar
which are at running page from 285 to 303. In para 7.16 of the
Memo of Appeal it has been reiterated that the appellant had
categorically brought to the notice of the NCLT that the appellant
company never received any notice or communication from the
Respondent regarding the proceedings for striking off the name of

the appellant company or about any such non-compliance. It was
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alleged that the Respondent/ROC even failed to comply with the
provisions of Section 248(6) of the Companies Act, 2013 before
striking off the name of the appellant company. It has also been
pleaded that no opportunity of hearing or curing the defects and
compliances were provided to the appellant company which was
the principle of natural justice and equity.

6. In para 7.18 of the Memo of Appeal it has been stated “that it
was brought to the notice of the Ld. NCLT, Kolkata that the accounts
of the Appellant Company were prepared and audited every year.
The copies of audited balance sheet, profit and loss accounts along
with auditor’s report from Financial Year 1999-2000 onwards till
2018-2019 duly signed by the auditors and directors of the
Appellant company were annexed with the Petition filed by the
Appellant company, and also attached with the present appeal at
Page 76 to 283. The Appellant in the Memo of Appeal has also
stated that the attention of the NCLT Kolkata Bench was drawn
that the appellant company was being actively functioning which
was evident from the fact that the company was allotted a land by
the Govt of West Bengal on 999 years lease for the purpose of
setting up a manufacturing unit in the year 2009 and its

construction plan was also approved by the State Govt. The
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appellant was/is supposed to start/resume construction work
immediately, but not been able due to being struck off by the
Respondent. The appellant has also brought on record letter of
allotment of land with the present appeal which are at running
page 306 to 324. In para 7.21 of the Memo of Appeal the appellant
has made following statements:_
“The Appellant was unaware of the notification regarding
striking off the name of the company from the register of the
Respondent and as the appellant came to know the same,
immediately steps were taken and the representative of the
Appellant Company visited to the Registrar of Companies,
West Bengal to change the status of the Company from “Strike
Office” to “Active” so that the statutory compliances can be
made as per the requirement of the Act, but to no effect.”
However, the Ld. NCLT by the impugned order has dismissed the
appeal.
7. Mr. Avik Chaudhuri, learned counsel for the appellant
submitted that the appellant company was incorporated under the
Companies Act, 1956 on 31.03.1961 and till the year 1999 filed all
balance sheets and statements before the Registrar of Companies.

However, thereafter due to the reasons which were beyond control
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of the appellant company such compliances were not done and on
20.05.2008 the company was struck off under the provisions of
Companies Act. He has drawn our attention to page 12 para 7.6
of the Memo of Appeal to highlight that due to critical health
condition of Mr. Tapan Dhar one of the directors of the company
for the long period statutory returns were not filed. He further
submits that the Management was not even aware about the such
default since the professional appointed and entrusted to take
such steps had completely neglected the same. Learned counsel
for the appellant has also drawn our attention to running page 285
to 303 to elaborate regarding the serious ailment of one of the
directors namely Mr. Tapan Dhar. He has also drawn our
attention to letter sent on behalf of the appellant company to the
ROC which is at running page 305 and submits that immediately
after coming to know the appellant approached the ROC with a
request to allow the appellant company to reopen the company.
He further submits that restoration of the name of the appellant
company on the register of ROC is also necessary due to the reason
that in one of the title suit decree has been passed against the

appellant company and as such for pursuing the said matter it is
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necessary to restore the name of the company on the register of

the ROC.

8. In sum and substance learned counsel for the appellant has
argued that striking off the name of the appellant company from
the register of ROC was in complete violation of principle of natural
justice. Accordingly it was submitted that the order impugned is
fit to be set aside and directions for restoring the name of the

company to the ROC may be issued.

9. Mr. Vikrant N. Goyal, learned counsel has appeared on behalf
of Respondent/ROC. At the very outset he submitted that the
appellant on oath in the present proceeding has made a false
statement. He has specifically referred to para 7.5 page 12 of the
Memo of Appeal. He submits that admittedly the name of the
appellant company was struck off in the year 2008 but the
appellant has made false statement as if the name of the company
was struck off on 08.11.2012. He further submits that no
government land was required to be registered in the name of the
appellant company in the year 2009, since its name was already
struck off in the year 2008. However, incorrectly the government

land was registered in the name of company in the year 2009.
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10. It has also been argued by Mr. Goyal, learned counsel for
ROC that since continuously balance sheets and returns were not
filed on behalf of the appellant company right from the year 2000
the learned ROC in strict compliance with the provisions contained
under Section 560(5) of the Companies Act struck off the name of
the appellant company from the register of the ROC. According to
learned counsel for the ROC there is no error in the impugned

order and appeal is fit to be rejected.

11. Besides hearing learned counsel for the parties we have
minutely examined the materials available on record and after
going through the same prima facie we are of the opinion that
learned NCLT has committed no error warranting interference and
the order impugned is fully justified with sufficient reason. On
examination of record and particularly running page 284 i.e.
notification No.ROC/WB/PC/SMO07 dated 28.05.2008 it is evident
that the ROC exercising power under Section 560(5) of the
Companies Act, 1956 struck off the name of the appellant
company i.e. Everest Pharmaceuticals Pvt Ltd and the company
was dissolved. Even though striking off and dissolution order was
passed long back on 28.05.2008 the appellant did not take any

step or even approached the Authority for assailing the said order
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by filing an application under Section 560(6) of the Companies Act,
1956 for restoration of its name to the register. It is admitted case
of the appellant that after expiry of several years in the month of
December, 2017 the appellant filed an application before the ROC
wherein he requested for permitting him to reopen the company
immediately. The letter dated 08.12.2017 which is at running page

305 is reproduced hereinbelow:

“With reference to our earlier letter dated 14.09.1999 and the
copy of the same were subsequently deliver for the cause of
unjustified strike by the workman union unlawfully and

thereafter the company had no other alternative but to

declared strike with effect from 03.09.1999.

It is further stated that during the ‘lock out’ period the company
production has hampered and as a result the company is still

facing a financial disbalance for this unwanted situation.

In view of the above, unwanted situation we on the behalf of
the company would request your goodself to look into the
matter so that we may re-open the company immediately,

otherwise will be in a financial trouble for ever.
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Kindly let us know if any procedure to be maintained by us

prior to re-open the company from our end please.”

12. After filing appeal under Section 252 of the Companies Act,
2013 or even at the time of haring it was emphatically argued that
before striking off the name of the company no opportunity was
given or principle of natural justice was violated. However, for the
first time in the year 2017 while the appellant filed application
before the ROC no such plea regarding violation of principle of
natural justice was taken; rather another ground was taken as if
there was lock out in the company. Accordingly the plea taken on
behalf of the appellant that without hearing or without any notice
the company was struck off is not available to be taken at this
stage. Moreover, if such ground is to be taken under the new Act
under Section 252(1) an appeal was to be preferred within a period
of three years. However, the appellant had filed an appeal before
the NCLT precisely under Section 252(3) of the Companies Act,
2013. Under this provision the ROC is having jurisdiction to
restore a struck off company in case it is satisfied that at the time
of striking off, the company was carrying on business or in
operation or otherwise it is just that the name of the company be

restored and pass order for restoration of the name of the
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company. Under this provision there is no scope to advance an
argument that order of striking off was passed without any notice
to a company. This is the distinction in between the powers of
Registrar under Section 252(1) and 252(3) of the Companies Act,
2013. For better appreciation it is necessary to reproduce entire

section 252 of the Companies Act, 2013:-

“252. Appeal to Tribunal.— (1) Any person aggrieved by an order of the
Registrar, notifying a company as dissolved under section 248, may file
an appeal to the Tribunal within a period of three years from the
date of the order of the Registrar and if the Tribunal is of the opinion
that the removal of the name of the company from the register of
companies is not justified in view of the absence of any of the grounds on
which the order was passed by the Registrar, it may order restoration of

the name of the company in the register of companies:

Provided that before passing any order under this section, the Tribunal
shall give a reasonable opportunity of making representations and of
being heard to the Registrar, the company and all the persons concerned
Provided further that if the Registrar is satisfied, that the name of the
company has been struck off from the register of companies either
inadvertently or on the basis of incorrect information furnished by the
company or its directors, which requires restoration in the register of
companies, he may within a period of three years from the date of

passing of the order dissolving the company under section 248, file an
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application before the Tribunal seeking restoration of name of such

company.

(2) A copy of the order passed by the Tribunal shall be filed by the
company with the Registrar within thirty days from the date of the order
and on receipt of the order, the Registrar shall cause the name of the
company to be restored in the register of companies and shall issue a

fresh certificate of incorporation.

(3) If a company, or any member or creditor or workman thereof feels
aggrieved by the company having its name struck off from the register of
companies, the Tribunal on an application made by the company,
member, creditor or workman before the expiry of twenty years from the
publication in the Official Gazette of the notice under sub-section (5) of
section 248 may, if satisfied that the company was, at the time of its
name being struck off, carrying on business or in operation or otherwise
it is just that the name of the company be restored to the register of
companies, order the name of the company to be restored to the register
of companies, and the Tribunal may, by the order, give such other
directions and make such provisions as deemed just for placing the
company and all other persons in the same position as nearly as may be
as if the name of the company had not been struck off from the register

of companies.
13. In the present case the name of the company was struck off

under Section 560(5) of the Companies Act, 1956 and under the old

Act power for restoration in particular was enumerated under
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Section 560(6). There is no doubt that in the present case name of
the appellant company was struck off in the year 2008 and
appellant filed appeal in the year 2019 under Section 252(3) of the
new Act. On examination of the order impugned it is evident that
Learned NCLT was not apprised as to whether at the time of striking
off the name of the company the appellant company was carrying
on any business or was in operation. In such view of the matter
there was no reason for the NCLT to pass order of restoration of
name of the company to the register of ROC. Whether the appellant
was doing any business or not, onus was on the appellant to satisfy
the learned NCLT. However, before the NCLT the appellant had
brought on record the directors report, auditors report as well as
balance sheets prepared by the Chartered Accountants which is
from the year 2000 to 2019. Even before this Tribunal also the
appellant has placed those reports which has been placed from
running page 76 to 283. In aforesaid directors and auditors
reports, report of CA namely C. Ghatak & Co is from the year 2006
to 2014. However, the auditors reports which has been shown from
the year 2015 to 2019 which are on record of the present appeal
has been shown to be prepared by one Ms Monika Bhadani, CA

having Membership No.304748. On examination of aforesaid all
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the directors and auditors report which are from the year 2000 to
2019 prepared by two different Chartered Accountants it appears
that those reports are not genuine or it appears that it is a table
work done on the same date. Of course it is shown as if they were
prepared on different dates. If some of the reports which has been
brought on record in the present appeal is reproduced only one
inference can be drawn as if those are not genuine and are
fabricated report. For example we are placing the directors report
dated 31.3.2000 which is at running page 76 auditors report for
the same year with balance sheet which are at running page 77 to
82, directors report dated 31.03.2005 and auditors report for the
same year i.e. report at page 107, 108 and auditors report for the
same year from page 109 to 114 and directors report dated
31.03.2014 at running page 183, 184 and independent auditors
report from 185 to 192. Similarly the directors report and auditors
report for the year 2015 is reproduced which are at running page
193 to 210 and for the financial year ending on 31.03.2019
directors report and auditors report from running page 266 to 283

which are reproduced:-
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* EVEREST PHARMACEUTICS PRIVATE LIMITED

71, Indra Biswas Road, Calcutta700037, West Bengal

DIRECTORS' REFORT

Dear Members,

Your Directars are pleased to prasent the Arrual Repor of the Company together with the audited
statement of the accounts for the year ended 31st March, 2000.

EINANCIAL RESULTS:
The operation and working of the Company shows a net (0ss of Rs.57,344.58 far the financial year
under review and the same was carried forward 1o the Balance Sheet.

DIVIDEND: $
In view of the loss during the year, the quastion of any dividend does not arise. However, the
Directors hope for improvement in the working of the Company in the comning years

DIRECTORS!
There was no change In the Board of Directors,

AUDITORS:

M/s C. Ghatak & Co., Chartered Accountants (Calculla), shall hold office till the conclusion of the
fothcoming Annual General Meating and are eligible for re-appointment. You are requested lo
consider thelr re-appointment at a remuneration to be mutually decided with them plus actual out of
pocket expanses incurred by tham respectively,

The observation made in the Auditors’ Report are self explanatory and therefore do not call for
further comments under Section 217 of the Companles Act, 1956.

PARTICULARS OF THE EMPLOYEES:
None of the employess of the Company wers In recelpt of remuneration in excess of the limits lald
down under Section 217(2A) of the Companias Act, 1856,

For and on behalf of the Board of Directors

For, Everest Pharmaceylics Pyt Lid
Tiasars T e

Authorised Signatory/Diractor
Tapan Dhar
(Dlrector)
Date: 31/08/2000
Place: Calcutta
TRUE GOPY
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C.GHATAK & CO.

Chartered Accountants
107, N. S. Bose Road. Ground Fleor, Cilevtta - 700 040 (WB)

To
The Members,
Mis Everest Pharmaceuti

We have audited the attached Balance Sheet of Everest
a1st March, 2000 and aiso the annexed Profit and Loss Accou
and we report as hereunder.

AUDITORS' REPORT

1mited

Private L

Pharmaceutics Private Limited as at
nt for the year ended as on that date

1. \We state that:

(@)
®
‘ S

(@

(e)

‘We have obtained ail the Information and axplanations which to {he best of our knowledge
and bellef ware necessary for the purpose of our audit,

In bur opinion proper books of account as required by law have been kept by the Company
so:far as [t appears from our examination of such books

The Balence Sheet and the Profit and Loss Account dealt by this raport are in agreement
with the books of accounts.

In our oplnion, the Profit and Loss Account and Balance Sheet dealt with by this report are
In compliance with the Accounting Standards referred to in Section 21 1(3C) of the
Companies Act, 1956 a8 applicable to the company.

in our opinion and 1o the best of our Information and according to the explanations given 1o
us the said account read together with the notes thereen give the information required by
the Companies Act, 1858, in the manner 80 requlred and give a true and fair view:

In the case of the Balance Sheét of the Statament of Affairs of the Company as at

21st March, 2000 and
(i) In the case of the Profit and Loss Account of the Profit or Loss of the Company for the

year ended on that date.

2. As required by the Manufacturing and Other Companies (Auditor's Report) Order, 1988, [ssued
by the Central Government u/s 227(4) of the Companies Act,1956 and on the basis of such
checks as we considered appropriata and according to the information and explanations given
t6 us, durlng the course of our audit, we state that ih our opinion:

®

(1)
(iih)

(v)
v)

(vi)
(wil)

The Company has the practice of frequent varification of the fixed assets of the Company
The Company is not maintaining any fixed asset fegister.

None of the Fixed Assets were re-valued during the year.

The inventory of the Company hes been cally verified during the

pm period by the
management. In our opinion the frequency of verification is reasonable.

This clause Is not applicable to the Company.
This clause Is not applicable to the Cempany,
This clause Is not applicadle to the Company,
The Company has not taken afty loans from companies, firms or other parties listed in the

reglster maintained under Section 301 of the Companies Acl, 1958 and or from the
companies undér the same management as defined under Section 270(18) of the Companies

Act, 1956.
o5 P

' Tn/lfe COPY
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C. GHATAK & CO.

Chartered Accountants
107, N. S. Bose Road. Cround Floor, Cileutta - 700 040 (WB)

(vill)
(1x)
®
; (x0)
)
(=it
o)

(xv)
(xvi)

(xvill)

(xix)

()

Date: 31/08/2000
Place: Calcutta

. The Company Is generally regular In payment of slatutory

The Company has not granted any loans, secured of unsecured to companies, firms, or other
parties listed In the register maintained under Section 301 and/ or 1o {he companies under the
same management as defined undet Saction 370(18) of the Companies Act, 1956.

The Company has not given any loan of advance In the nature of loan to any party, as such,
the guestion of repayment of principal amount a8 stipulated and reguiar payment of interest

thereon by the party does not arise,

1n our oplnion and according to the Information and explanations given to us, the Company
has an adequate interhal control procedurd commensurate with the size of the Company and
nature of Its businese.

The Company has not made any purchase of goods and materials and services from parties
in pursuance of contract or arrangement enlered In the register fmaintained under Section a0

of the Gompanies Act, 1956.

This clause Is not applicable to the Company. '

The Company has not accepted any depasit from the public. 5

This ¢lause s not applicable to the Company.
The requirement of internal audit system I8 not applicable to the Company.

The maintenance of cost records under Sectlon 208(1)(d) of the Companlas Act, 1958 is not
applicable to the Company.

dues. There is no outstanding of
such llabliities at the end of the financlal year except some cases. s

No amount Is due for Income Tax payable for & period of more than @ months as on 31st
March, 2000. N

Personal expensas have not been charged {0 révenue account.
The Sick Industrial Company (Spacial Provisicn) Act, 1985 within the meaning of Clause (O)
of Sub-Section (1) of Section 2 does hot apply to the Company.

For, C. Ghatak & Co.

(Chartergd ﬁ.ic?nunts)

Chinmoy Ghatak
(Proprietor)
Membership No.: 003591

(]
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Inden Blswas Road, Celoutta:700037, West Benda

SIGNIFIGANT ACCOUNTING POLICIES

1.

The financial statement are prepared under the historical cost convention in accordance with
|cabl datory g standards and prasentatolnal requirements of the Companias Acl.

1958,
Accounting pollcles not specially reforred 1o otharwise ara consistent and consonance with generally
accepted accounting principles.

Fixed Assets are stated st their original cost [ass dapreciation.

3.

4. Dep has been provided on wrltten down valus method at the rates prescribed under
Schedule XIV of the Companies Act, 1856 a8 amendad from time to time.

5. Provision for gratulty has hot been mada In the sccounts, since nona of the slaff have become
quallfied for gratulty as per the provisions of the Payments of Gratuity Act, It shall be provided on
cash basis. :

8. The Company fallows the ntle system of accounting end generally recognizes income and
expenditure on accrual basis except stated otherwise,

NOTES TO ACCOUNTS

1. No goods is Importad by the Company durihg the year under review.

v

2. Inview of icases incurred during the year no provision for taxation have been made.

3. There Is no contingent ll-bllity of the Compahy during the year under review.

4. There Is no earnings or expenditure of tha Company in foreign currency during the year under
review,

5. Cash has been physically verified, confirmed and cenified by the Director of the Company.

8. Ralated Pady Qlsclosure:

Tapan Dhar Director Unsecured Loan 2,00,821.00  1,08.347.00
Amita Dhar ' Oiractor Unseourad Loan 2,00,000.00  1,00,000.00

7. The management has cerlified that there 18 nO other matlers and/ or claims Involving the Company
and for which liabllity may arise at present of In future 8nd! or which may othefwise require any
dlaclosure o the face of the accounts and/ of In Auditors' Rapon, ete. or otherwise

8. Figures for the previous years have bean regroup alt ged wharever Idered ry

For, C, Ghatak & Co.
(Chartered Accountan!

crnlnmiy Ghatak

)9 G p ¥ -
(Proprietor) rgy K ﬁmu(-— G Lsirs
Membership No.003581 Authorised SignataryfOirector
Date: 31/08/2000 ' Amita Dhar
Plage: Caloutta (Director)
TFU COPY

For and on behalf of the Board of Directors of:
Ms Everest Pharmaceutics Private Limited
For, Everest Phamaceutics P\ Lid.

Aut oricad SignatenyDirester
9 Tn‘ﬁn Dhar
DI
Far, Everest thrmat:euucsl P\;fmn

Company Appeal (AT) No.207 of 2020
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' EVEREST PHARMACEUTICS PRIVATE LIMITED

8 71, Indra Biswas Road, Kolkata-700037, West Bengal

DIRECTORS' REPORT

Dear Shareholders Members of EVEREST PHARMACEUTICS PRIVATE LIMITED,

Your Directors have pisasure in submitting the Annual Report together with audited staiement of
accounts for the financial year ended 31st Mareh, 2005,

Einanclal Reaults:
The operation and working of the Company shows & net loss of Rs.240.00 (Rupees Twa Hundred
Forty Only) and the same was carrled forward to the Balance Sheet.

Dividend: : :
In view of the loss(es) suffered duting the year and accumulated from previous years, the question
of any dividend dees not arise at this juncture.

Elz% Deposit:
The Company has not accepted any Fixed Deposit from the public.
L4
! Report:

The observation made in the Auditors' Report are self explanatory and therafora do nol call for
{further comments under Saction 217 of the Companles Act, 1886

Auditars: .
M/s C. Ghatak & Co., Chartered Accountants (Kolkata), shall hold office till the conciusion of the
ensuing Annual General Meeting and are eligible for re-eppointment. You are requested to consider
thelr re-appointment at a remuneration to be mutually deelded with them plus actual out of pocket
expenses incurred by them respectively.

r

Particul i r >
The statement pursuant to Provision of Section 217(1)(e) of the Companies Act, 1956 read with the

Companies (Disclosures of the Particulars in the Report of the Board of Directors) Rules, 1988 is as

foliows :

A. Conversation of Energy ' S Not Applicable
8. Technology Absorption ' Not Applicable
C. Forelgn Ex¢hange Earnings and Outgo Nil

Particulars of Employees:

There was no employee drawing remuneration more than the limit of the provisions of Section 217
(2A) of the Companies Act, 1956 read with the Companies (Particulars of Employees) Rules, 1975
as amended.

Director's Responsibility Statement:

Pursuant 1o the requirement under Section 217 (2AA) of the Companies Act, 1956 with respect to
Directors’ Responsibility Stalement, it is hereby confirmed that:

1. In the preparation of annuai accounts for the financial year ended 31st March, 2005, the
applicable accounting standards have been followed along with proper explanation
relating to material departures.

2. The directors have selected such accounting policies and applied them consistently and

made judgments and estimates that were reasonable and prudent so as 0 give a true

| "and fair view of the state of affairs of tha Company at the end of the financial year and of
the profit or loss of the Company for the year under review.

Pege 10f 2

“ TRUE COPY
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EVEREST PHARMACEUTICS PRIVATE LIMITED

71, Indra Biswas Road, Kolkata-700037, West Bengal

{he maintenance of adequate
ompanies Act, 1956 for
ng fraud and other

3. The directors have taken proper and sufficlent care for
accounting records in accordance with the provisions of the C
safeguarding the assets of the Company and for preventing and detecti

irregularities.

4. The final accounts have been preparad on going concem basis.

the contribution made by the employees and the

Acknowledgement:
The Directors place on record their appreciation of
pusinags associates during the period under

patronage’ and co-operation received from clients and
review.

For and on behalf of the Board of Directors
For, Evarest Phamiaceutic Pvt. Lie

Tt M-

Authorised s&lgnmorvmlrecmr
apan Dhar

(Director)

Date: 01/09/2005
Place: Kolkata

Page 2012
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C.GHATAK & CO.

Chartered Accountants

107. N, S. Bosc Road, Ground Floor, Kolkata - 700 040 (WB)

To
The Members,

AUDITORS' REPORT

Mis Everest Pharmaceutics Private Limited
We have audited the attached Balance Sheet of M/S EVEREST PHARMACEUTICS PRIVATE LIMITED, as

at 31st Mareh,
agreement with the

2005 signed by us under referance 0 this report and the relevant schedules which are in
books of account. These financlal statements are

the responsibiity of the Company's
an opinion on these financial statements besed on our audit.

f g nt. Our r

statements are free

(Auditor's

Category of exempted Company.

1)
lii)
books acceunt;

v)

v

2005 from being
Companies Act, 1956;

i

=

. Date: 01/09/2005
Place: Kolkata

Company Appeal (AT) No.207 of 2020

ibliity is 10 exp

supporting the amounts and disclosures
accounting principles used and significant estimates made by management, as well as evaluating the overall
Mlndal slatament presentation. We belleve that our audit provides & reasonable basis for our opinion -

The requirements under the Companies (Auditor's
Report) (Nnmdmsm) Order, 2004, issued by
Section (4A) of Section 227 of the Cotnpanies Act, 1988, Is not applicable to this Company as it is noticed the
Company Is not engaged in any ype of business durlng the period under review and thus, comes under the

In our opinion, proper books of account as required by law heve beaen kept by the
appears from our examination of the books of account;

The Batance Sheet and the Profit- and Loss Account dealt

in our opinion, the Balance Sheat dsalt with
10 in Sub-Section (3C)-of Section 211 of the Companies Aot 1056,

On the basis of written repres
record by the Board of Directors,
appointed as a Director In term of Clause {g) of Sub-Section (1) of Section 274 of the

Wa conducted our audit In accordance with auditing standards generally accepted in India. Those standards

require that we plan and perform
of material misstatement. An audit Includes examining, on

reasohable mssurance about whether the financial
a fest basis, evidence

statements. An audit also includes assessing the

Order, 2003 as emended by the Companies

Report)
Cantral Government of India In terms of Sub-

the

Further to our comments made In the above paragraph, we report that:

i} We have obtained all the Information and explanations, which to the best of our knowledge and belief
ware necessacy for the purposes of our audit;

Company so far 85
with by this report S in agreement wilh the

by this report comply with the Accounting Standards referred

entations received from the Diectors, as on 37st March, 2006 and taken 09

we report thet none of the Directors Is gisqualified as on 318t March,

in our opinioh, and to the best of pur information and according to the explanations given 10 Us, {he said
accounts give ihe information required by the Companies Act, 1856 in the manner so required and give @
true and fair view in conformity with the accounting principles generally accepted in India:

(a) Intha case of the Balance Sheet, of the state of affais of the Company as al 318t March, 2005
(b) in the case of the Profit and Loss Account, of the Profl Loss for the year ended on 3151 March, 2005

For, C. Ghatak& CO.
(Chprtered Ac ountants)

Chinmoy Ghatak
(Proprietor)
Membership No.: 003591
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EVEREST PHARMACEUTICS PRIVATE LIMITED
74,Indra Biswas Road, Kolkata:700037, West Benoal

1, In s d engal
E 8 2005
(Flgures in Rupees)
SCHEDULE As at As at
31.03.2008 31,03,2004
I. SOURCES OF FUNDS

1. SHAREHOLDERS' FUND:
Share Capital A 5,00,000.00 5,00,000.00
Reserve and Surplus a 2,653.00 2,6563.00

2. LOAN FUND:

Secured Loan (From Bank): c 2,62,008.00 2,62,008.00
0 6.04,000.00 8,04,000 00

Unsecured Loan (From Directors)

13,68 661,00 13 82!861.00

1. APPLICATION OF FUNDS
1. FIXED ASSETS:
Nil .
2. CURRENT ASSETS, LOANS & ADVANCES:
& Cash and Bank Balance B 14,365,00 14,806 .00
Other Current Assels 0.00 . 000
14,368.00 14,6C6.00
Less : CURRENT LIABILITIES & PROVISIONS:
Current Liabilities F 46,538.00 48,538.00
NET CURRENT ASSETS (32,172.00) (31,932 00)
3. MISCELLANEOUS EXPENDITURE:
Profit & Lose. Account (Balance) . 14,00.833.00 14,00,593.00
13,68,661,00 13,68,661.00
SIGNIFICANT ACCOUNTING POLICIES & NOTES ON I ~
ACCOUNTS

The schedules referred to above and notes 1o accounts form an integral part of the financial statements,

For and 6n behalf of the Board of Directors of:
M/s Everest Pha ticg Private Limijed
for, G. OhatakiCo: '#%’?'m’s?%aﬁﬁmwcs HIMlg!
(Chartered Accountants) : W}(_,%, -
' Authorised Signaigy Dirasieg

In tarms of our Report of even date enclosed

For, Everest Phaxmaceuﬁc&%xm.r)
f) made ,QA;. i
Authorised Blanatag s e

v (Director)

(Proprietor)
Membership No.003591

Date: 01/09/2006
Place: Kolkata

Company Appeal (AT) No.207 of 2020
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Blswas Road, Kolkata:700037, West Bengal

dra B nga

gmwgggwﬂ,ﬂwmwm

(Figures in Rupees)

SCHEDULE As at As at
31.03.2003 31.03.2004

Sales 3 .
Other Income . 3,720.00 3,470.00
S8y 3AT0%0
EXPENDITURE
General Expenses 960.00 880.00
Audit Fees 3,000.00 3.000.00
3,960.00 3,880,0
Profiv (Loss) for the Year befare Taxation (240.00) (410.00)
Less; Provisien for Income Tax for the Year - -
Profi/ (Loss) for the Year after Taxation (240.00) (410.00)
Add: Balance BIF from Previous Years 14,00,893.00 14,00,183.00,
Balance C/F to Balance Sheet 14,008 14,00,693.00

' SIGNIFICANT ACCOUNTING POLICIES & NOTES ON e
ACCOUNTS

The schedules referred to above and notes {0 accounts form an Integral part of the financial statements

In terms of our Report of even date enclosed For and on behalf of the Board of Directors of:
Mis EvorosOFPh%rmaco tics Private Limited

For, C. Ghatak.Co. orr:7.vereel hamaceutics Pvi. Lid

Chartered Accountants, o -,

(Chartered Acocuntants) 2o W Z

/ Authorisad SigragpaRiDRar

For, Bvsrest Pharmawuﬂcs( Imf‘::r)

Chinmoy Ghatak

(Proprietor)
Membership No,003581 A 4 Sl

uthorised Sisnatogiflisirar
Date: 01/09/2005 (Director)

Place: Kolkata

- ‘ rmé CoPY
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EVEREST PHARMACEUTICS PRIVATE LIMITED
74, Indra Biswas Road, Kolkata:700037, West Bengal

SWas

SCHEDULES TO ACCOUNTS

A. SHARE CAPITAL:
5,000 Equity Stiares of Rs.100/- each

5,000 Equity Shares of Rs.100/- each fully paid
a. Q

Investment Allowanca Reserve
C. SECURED LOAN:

From State Bank.of india (Lake Town Branch)

D. UNSECURED LOAN:
Tapas Dhar (Director)
Amita Dhar (Director)

E. CASH AND BANK BALANCE:
Cash In Hand (as certified by the Management)
Cash at Bank

: Other Statutory Dues .
Audit Feas Payable

For, C. Ghatak.Co,
(Chartered Accountants)

Chinmoy Ghatak
(Proprietor)
Membership No.003681

Date: 01/08/2005
Place: Kolkata

Company Appeal (AT) No.207 of 2020

(Figures In Rupees)
As at As al
31.03.2008 21,03.2004
5,00.000.00 £,00,000.00
00,000.00 00,000.0
50000000 600,00000
50000000 50000000,

653.00 2,653.00
2,653,00 2,653.00

2,62,008.00 2,62,008.00
28200800 23200800,

3,54,000.00 3,64,000.00
2.5 .00 50,000.00

EIMIOQQ.DO 8,04 000.00

13,340.00 13,580.00
10 1,026.00

365,00 06,00
43,638.00 43,536 00
3,000.00 3,00000

4§,538.00 46,538.00

Mis Evlf“&ol’rhgrm eutics Private Limited
\

Vatast Phamaceutics Pul, L.
Taporn pas.

Authorised Signafempiirgresr
(Diroctor)
For, Everest Pharmaczutics Pyl Lul.

it Sdkan
Authoriszd Sianenviiti-oter
(Director)

TRUE COPY
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G. NOTES ON ACCOUNTS:

(I) The financial statement are prepared under the historical cost convention in accordance with applicable
mandatory accounting standards and presentatoinal req ts of the Comp Acl, 1856,

(ily Accounting policies not specially referred to otherwise are istent and ce with ¢
accepted accounting principles.

(ili) The Company has no Fixed Assets.

(Iv) The Company follows the mercantile system of accounting and generally recognizes Income and
on accrue! basis axcept stated otherwise.

v
(b).Notgs to Accounts

(i) There is no employee in the Company during the year under review.

(ii) There is no contingent llability of the Company during the year under raview.

() There is no or Iture of the C y In forelgn currency during the year undec review.

(iv) Cash has been physically verified, confirmed and certified by the Director of the Company.

(v) In viaw of losses incurred during the year no provision for taxation have been made.

(vi) Retated Party Disclosure:
Relation Padloulars 31.03.2005 (Rs,)  31.03.2004 (Rs.)
Tapan Dhar Director Unsecured Loan 3,54,000.00 3,54,000.00
Amita Dhar Director Unsecured Loan 2,50,000.00 2,50,000.00

(vil) The management has certified that \here are no other matters and/ or claims involving the Company and
for which flabliity may arise at present or in future and! or which may othefwise require any disclosure on
the face of the accounts and! or in Auditors’ Report, elo. or othefwise.

(vii) Figures for the previous years have been regrouped! rearranged wh cor r Y

For and on behalf of the Board of Directors of:
" Mis Everest Pharmaceutics Private Limited
For, Everest Phanmaceutics Pvt. L

Ean-

In terms of our Report of even date enclosed

For, C. Ghatak.Co,
(Charterag Accountants)

Autharissd SipnTlapdit Ohar
S Director,
Chinmoy Ghatak For, Evzrest lem‘.zceutlcs( Pvt, Lid, !
(Proprieton Ik~ Fear
Membership No,003531 .
Authorised SignatosyHe dorar
Date: 01/09/2005 (Directar)
Place: Kolkata

T ' Tl(SE COoPY
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G. NOTES ON ACCOUNTS:

a 4 .
() The fal t are prepared under the historical cost convention In accorgance with applicable

mandatory acoounting standards and prasentatoinal raquirements of the Companies Act, 1856

(i) Acsounting policies not specially referred to cihenvise afe consistent and consonance with generally
accepted accounting principles.

(ili) The Company has no Fixed Assets.

(Iv) The Company follows the mercantile system of accounting and generally recognizes income and
on accrual basls except stated otherwise

(b) Notes to Accounts
() There is no amployee In the Company during the year under review.
(il) There is:no contingent liability of the Company during the year under raview.
(i) There is no earnings or expenditure of the Company in foreign currency during the year under review

() Cash has been physically verified, co and ceriified by the Director of the Company

(v) Inview of losses incu'rred during the year no provision for taxation have been made

(vi) Related Party Disclosure:
Relation Padiculats 31032005 (Rs,)  31.03.2004 [Rs.)
Tapan Dhar Director Unsecured Loan 3,54,000.00 3,54,000.00
Amita Dhar Director Unsacured Loan 2,50,000.00 2,50,000.00

(vil) The management has certified that there are no other mattars ahd/ or claims involving the Company and
for which liability may arise at present or in futura and/ of which may otherwise require 2ny disclosure on
the face of the accounts and/ or in Auditors’ Repont, ete. of otherwise,

dered 1 ¥

(vili} Figures for the previous years have been regrouped/ rearranged wh co

For and on behalf of the Board of Directors of:

Mis Everest Pharmaceutics Peivate Limited
For, Everest Pharmassutics Pyt Lid.

In terms of our Report of even date enclosed

For, C. Ghatak.Co.
{Charterad Accountants) ot DR s .
/‘ Authortsed SinatapliRonar
(Diractor)

For, Everest Pharmazeutics Pvt. Lid
Dl Q,‘.m v
Authoiized Sisnabaieomar
{Director)

(Proprietor)
Membership No.003591

Date: 01/09/2005
Place: Kolkata

Sand g 3

- TRUE copy
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. EVEREST PHARMACEUTICS PRIVATE LIMITED

CIN: U51909WB19861PTC025046 ;
71, Indra Blswas Road, Kolkata-700037, West Bengal % Email: tapandhar2050@gmail.com

DIRECTORS' REPORT

Dear Shareholders Members of EVEREST PHARMACEUTICS PRIVATE LIMITED,

Your Directors have pleasure in submitting the Annual Report together with audited Financial
Statements of the Company for the financial year ended 318t March, 2014,

FEinanclal Results:
The operation and working of the Company shows a net loss of 2160.00 (Rupees One Hundred
Sixty Only) and the same was carried forward 10 the Balance Sheet,

Dividend:
In view of the loss(es) suffered during the year and accumulated from previous years, the question
of any dividend does not arise at this juncture,

.

Elxed Deposit:
The Company has not accepted any Fixed Daposit from the public.

' Ve 04
The observation made in the Auditors' Report are self explanatory and therefore do not call for
further comments under Section 217 of the Companles Act, 10586.

Auditors: -'
/s C. Ghatak & Co., Chartered Accountants (Kelkata), who held office of the Statutory Auditer(s) of
the Company tll the conclusion of the ensuing Annual General Meeting, have expressed their
unwillingness to continue further. The Board proposes the name of Ms, Monika Bhadani, Chartered
Accountant (Howrah) for the office of the Statutory Auditor(s) of the Company, who was approached
and being ellgible, has offered herself for appointment and rendered a ceartificate to the effect that if
she is appointed, it would be in accordance with the provisions of Section 141 of the Companies
Act, 2013.. The Board proposes and recommends and you are requested to consider her
appointment for a term of next 5 (Five) financial years, l.e, from the year ending 31/03/2015 to the
year ending 31/03/2018 and hold office till the conclusion of the AGM to be held on 2019 at a
remuneration to be mutually decided with her plus actual out of pocket expanses incurred by her
respectively,

Particulars of Conversation of Eneray efc.:
The statement pursuant to Provision of Section 217(1)(e) of the Companies Act. 1958 read with the
Companies (Disclosures of the Panticulars in the Report of the Board of Directors) Rules, 1988 (s as

follows :

A. Conversation of Energy 3 Not Applicable
B. Technology Abserption ; Not Applicable
C. Forelgn Exchange. Earnings and Outgo  : NIl

Particulars of Employees:

There was ho employee drawing remuneration more than the limit of the provisions of Section 217
(2A) of the Companles Act, 1958 read with the Companles (Particulars of Employees) Rules, 1975
as amended. .

Direstor's Responsibilty Statement:
Pursuant to the requirement under Section 217 (2AA) of the Companies Act, 1658 with raspect 10
Diractors' Responsibllity Statement, It is hereby confirmed that:

Page 1of2
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EVEREST PHARMACEUTICS PRIVATE LIMITED

y CIN: US1909WB1961PTC025046

74, Indra Blswas Road, Kolkata-700037, West Bengal « Emalli tapandhar2050 mall.com

1. Ir\'\ha preparation of annual financial statements for the financial year ended 31st March,

2014, the applicable accounting standards have been followed

explanation relating to material departures,

The directors have selected such accounting policles and a
‘made judgments and estimates that were reasonable and pr

along with proper

pplied them consistently and

udent so as to give a true

and fair view of the state of affairs of the Company at the end of the financial yeer and of

the profit of loss of the Company for the year under review.

2. The directors have taken proper, and sufficient care for the maintenance of adequate

socounting records In accordance with the provisions of th
safeguarding the assots of the Company and for prevanting &

|rregularities.

e Companies Act, 1958 for
nd datecting fraud and other

4, The final accounts have been prepared on golng concern basis.

The Directors place on record their appreciation of tha contribution made by the employees and the
patronage and co-operation recelved from clients and business associates during the perlod under

review.

.

For and on behalf of the Board of Directors
For, Everest Pharmacoutics PvL Lid.

T focrz

Date: 01/09/2014
Place: Kolkata

Company Appeal (AT) No.207 of 2020

Authofised S gnataryDirector
Tapan Dhar

(Director}

DIN: 01724585
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C.GHATAK&CO.
Chartered Accountants
107, N. S. Bose Road, Ground Floor, Kolkata - 700 040 (WB)
Mggmpﬂwmgm
To
The Members,

Everest Pharmaceutics Private Limited
71, Indra Biswas Road, .
Kolkata-700037, West Bengal

Report on the Financlal Statements

1. We have audited the accompanying financial statements of EVEREST PHARMACEUTICS

PRIVATE LIMITED, (‘the Company’), which comprises the Balance Sheet as st 31st March,

2014 and the Statement of Profit and Loss for the year then ended and 8 summary of the
significant accounting policies and other explanatory Information.

2, The Company’s Management is responsible for the preparation of these financial statements
that give a true and falr view of the financial position and financlal performance of the Company
in accordance with the Accounting Standards refarred to In Section 211(3C) of the Companies

Act, 1866 (“the Act’) and In accordance with the accounting principles generally accepted in
India. This responsibility includes the design, Implementation and maintenance of internal
control relévant to the preparation and presentation of the financial statements that give a true
and fair view and are free from rmaterial misstatement, whether due to fraud or @rror.

ditors' i

3. Our responsibility is to express an opinion on {hese financial statements based on our audit. We
conducted our audit in accordance with the Standards onh Auditing issued by the Institute of
Chartéred Accountants of Incia, Those Standards require that we comply with etnical

requirements and plan and perform the audit 1o obtain reasonable assurance about whether the
financlal statements are free from material misstaternent,

4, An audit involves performing procedures to obtain audit evidence about the amounts and the

. disclosures in the financial statements, The procedures selected depend on the auditor's

© judgment, including the assessment of the fisks of material misstatament of the financial
stalements, wheiher due ta fraud or error, In making those risk assessments, the, audilor
considers Interal control relevant to the Company's preparation and fair presentation of the
financial statements in order to design audit procedures that are appropriate in the
clrcumstances. An audit also Includes evaluating the appropriateness of the accounting policies
used and the reasonableness of the accounting estimates made by the Management, as well a8
evaluating the overall presentation of the financial statements.

5. We belleve that the audit evidence we have obtained Is sufficient and sppropriale 10 provide 8
basls for our audit opinion

Oginion

8. In bur opinion ard 1o the best of our information and according to the explanations given 10 Us,
the aforesald financial statements give the information required by the Act in the manner §0
required and give a true and fair view In conformity with the accounting principles generally

accepted in Indla:- e B2

74 5
&y L

(a) In the case of the Balance Sheet, of the state of affairs of the Comparly as at
2014; and
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C.GHATAK & CO.

Chartered Accovntants
107.'N. S. Bose Road, Ground Floor, Kolkata - 700 040 (WB)

é (b) in the case of the Statement of Profit and Loss, of the profit or loss of the Company for the
l year ended on that date.

meﬂmmm

7. The explanations and details as required under Clause (x) of the Companies (Auditor's Report)
Order, 2003 as amended by the Comparies (Auditor's Report) (Amendment) Order, 2004,
issued by the Central Government of India In tarms of Sub-Section {4A) of Section 227 of the
Companies Act, 1958, is riol applicable to this Company as it comes under the Category of
exampted Company.

8. As required by Section 227(3) of the Act, we report thati-

: (a) We have obtained all the information and explanations which to the bast of our knowiedge
: and belief were necessary for the purposes of our audi.

(b) In our opinion, proper books of account as required by law have been kept by the Company
so far as appears from our examination of those books.

(c) The Balance Sheet and the Statement of Profit and Loss dealt with by this Repgrt are In
agreement with the books of account,

(d) In our opinion, the Balance Sheal and the Statement of Profit and Loss comply with the
Accounting Standards referred to in Section 211(3C) of the Act.

() On the basis of written representations racelved from the directors 25 on 31st March, 2014

taken on record by the Board of Directors, none of the directors of the Company is
disqualified as on 31st March, 2014 from being appointed as a director in terms of Section ~
274(1) (g) of the Act.

For, C. Ghatak & Co.
(Chartered Accountants)

Firm Regn. wy

AN\ #2Ehinmoy Ghatak
‘,,e“ (Proprietor)
eret SNfombership No.: 003691

Date: 01/08/2014
Place: Kolkata
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Biswas Road, Kolkata-700037, West Bengal
! BALANGE SUBEY A8 AT H8T MARCH, 2014 .
| PARTICULARS Nota No, Flgures as ot the end | Flgures as at the end
| of 318t March, 2014 |
" 3-").3';3: 'S:;'.:.“"" 1 5,00,000.00 5,00.000.00
b) Reserves and Surplus 2 (14,01,560,00) 114,01,400 00)
Money teceived against Share Warrant - .
- - STLER. 5.01.400.0)
2) Share Application Money pending :
Allotment
3) Non-Current Liabliities
a) Long-Term Borrowings 3 10,69,008.00 10,54,008.00
b) Deferred Tax Liabillties (Net) . - .
c) Other Long-Term Liabilities - .
d) Long-Term Provisions - -
10,85,008,00 10,64,008.00 |
4) Current Liabilities
) Short-Term Bofrowings z
b) Trade Payables - =
c) Other Current Liabilities 4 3.000.00 3,000,00
d) Shoft-Term Provisions . »
.3,000,00 3,000,00 |
e JOTAL 2,00,448,00 1,55,608.00
1) Non-Current Assets :
. a) Fixed Assels y 5
(i) Tangible Assets 1.90,613.00 145813.00
m z 5
(1) Capital Work in Progress -
(iv) Intangible Assels uncder development -
b) Noh Current Invesiments »
c) Deferrad Tax Assets (Net) -
¢)'Long-Term Loens and Advances .
8) Other Nen Current Assets 2 B
! 1,90,613.00 145,613.0
2) Current Assets
a) Current Investments . R
a b) Inventerias .
¢) Trade Recelvables . g
- d) Cash ang Cash aquivalents 8 9,825.00 ©,895,00
o) Shott-Term Loans and Acvances - 2
1) Other Current Assets - .
9,635,00 9,995.00
JOTAL, 7,00,448.00 1,65,608,00
SIGNIFICANT ACCOUNTING POLICIES & NOTES 5 . ]
TO ACCOUNTS "
For, Everest Pharmaceutics Private Limited IN TERMS OF OUR REPORT OF EVEN DATE: ANNEXED
For; Everast Pharmace
Y For, C. Ghatak & Co,
T (Chartered Accountants) 7~
(Tapan Dhar) Authorised Sign Mﬂmwr A {‘-O‘Qrm Regn, No,3021828
For, Everast Phanmaceutios Pu. L1, o /M4f”‘
(Amita Dhar) VQW fhars . §
DIRECTORS Authorised Signatory/Director 77 Chinmoy Ghatak
=5~ (Proprietor)
Datad: 0110672014 X Membership No.003591
AUE copy
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EVEREST PHARMACEUTICS PRIVATE LIMITED _‘l

71, Indra Blswas Road, Kolkata-700037, West Bengal
STATEMENT OF PROFIT & LOSS FOR !HE F.Y, quBD Oﬂ 31ST MARCH, 2014
PARTICULARS Note No. Figures for the year Figures for the year
ended on 31st Mareh, | ended on st March,

. Revanue from opuﬂonc .
I, Other Income ‘ 336000 150.00
. [ 220000 ] 3,180

1V, Exponsos.

Cos! of Materlals Consumad

Purchase of Stock-in-Trade .
Changss in Inventories of Finished Goods, Work-In-
Progress and Stock-In-Trade

= Employee Bonefil Expense . S
|Financia! Costs . e

nnd tion Expr =
Other Expenaas 7 3,520 ________%
520, 578

Total Expensés
) " Profit before Exceptional and Extra-Ordinary 7760.00) (425.00)
ltems and Tax

V1. Exceplional items ¢ -
\\;‘I;' Profit before Extra-Ordinary ltems and Tex v- (160.00) (425.00)

Vil Extraordinafy items - -
1X. Proft before Tax (il - VI 180,
X. Tax Expenses: .

(1) Current Tax
(2) Deterred Tax

i, Profiv (Loss) from the Pericd from Continuing 1160.00) @2500)|

Operations
XIL Profiv (Loss) m[?llcomhulng Operations

Xl Tax Exp of Op

XIV. Proft (Loss) from Discontinuing Operations
(X0 - XIHf)

XV, Profit (Loss) for the Perod (X1 + XIV) ! (425, oolr

[%VI, Eaming per Equity Share:

For, Everest Pnlamuugg";nvm Limited IN TERMS OF OUR REPORT OF EVEN DATE: ANNEXED

For, C. Ghatak & Co.
(Chanered Accountants)
o Regp, No.302162E

(TapanDharl  Aythorised Signatory/Director

For, Everast Pharmaceutics Pt. Lid.
(Amita Dhar) i Gan
DIRECTORS Authordsed Sighatory/Director 457/ Ehinmoy Ghatak
i (Proprietor)
Dated: 01/08/2014 Mambership No.003581
TRUE COPY
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Biswas Road, Kolkata-700037, West Bengal

NOTES

31.Mar-2014 31-Mar-2013
NOTE- 1
SHARE CAPITAL
Authorieed Capital
6,000 Equity Shares of Ra.100/- each . 5,00,000 00 :%mgg

6,00,000.00 £,00,000.00
|1agued, Subscribed and Pald up Capital
5,000 Elquly Shates of Rs. 100/ each paid up 5,00,000.00 5,00,000.00
00,000,0 5,00,

1. Al the Equity Shares cacry equal rights and obligations including for
dividend and with respact to voting.
2. No shares of the Company are held by Its Holding/ Subsidary Company,

31-Mar-2014 37.Mar-2013

3 Name of the Shareholders holding more than 5% Shares:
%| No, of Sharea
7

No, of Shares
> Aloke Dhar 770 70 | 16.40
> Samir Dhar 250 | 260
> Tapan Dhet 2,100 £
> Amita Dhar 1.880
NOTE~2 31-Mar-20
REVENUE AND:SURPLUS
Securities Premium Account
Investment Allowance Reserve 2,663.00 2,653.00
* |profit and Loss Account ;
Opening Balance (14,04,053.00)! (14,03 628,00
> Addition/ Subtraction during the year (180.00)! 1426.00)!
Closing Balanca 14,048,243, 14,04,053,
Total (14,01,550. (14,01,400.
e
NOTES - [ ivar20a | 31:Mar2013
LONG-TERM BORROWINGS t
> State Bank of India (Lake Town Branch) 2,62,008.00 2.62,008.00
> Tapan Dhar 4,87,000.00 4,72,000 00
" > Amita Dhar | a0 3.20,000.00
: 10,99,008.00 10,54,008.00 |

For, Everast Pharmaceutics Private Limited IN TERMS OF QUR REPORT OF EVEN DATE: ANNEXED

For, E Pharmaceutics Pvt. Ltd.
For, C. Ghatak 8 Co,

(Charleret Accountants)

rm Regn, )«o.soz:zif
-

(Proprietor)
bership No.003691

(Tapan DRar) “ shodsed Signatary/Director
For, Everest Phamtaceutios Pv. Lid.

(Amita Bhac) Sl Qo - '

DIRECTORS Authorised Sigratory/Direrlor
Dated: 01/08/2014

o : TRUEL coPY
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Blswas Road, Kolkata-700037, West Bengal
NOTES
NOTE-5 “Mar-201 31-Mar-2013
OTHER CURRENT LIABILITIES
Liablities for Expenses (Audit Fees) 4 3,000.00 3,000.00
Others » =
300000 350000
NOTE-6 31-Mar-2014 §1~er-29!3
FIXED ASSETS
Leasehold Land (At Cost) 1,30,813.00 1,30,813.00
> Add: Development Expenses $0,000.00 1§ 0f
1,90,613.00 —1,45,613.00
fNO‘I‘!-? 31.Mar-2014 31:-Mar:2013
CASH AND CASH EQUIVALENT
Cash at Bank (Balance in Current Account) 1,028.00 1,028.00
Cash In Hand (as certlfied by the Management) 8,808.00 6.089.00 )
9,895.00
NOTE-8 31-Mar-2014 31-Mar-2013
OTHER EXPENSES
Audit Faos 3,000,00 3,000.00
General Expenses 520.00 575,00
3,520.00 3,573.00
For, Everest Pharmaceutics Private Limited IN TERMS OF OUR REPORT OF EVEN DATE: ANNEXED
or, Phanmaceutics Pvt. Ltd v
For, C. Ghatak & Co.
| Chanarad Accountants) L
(Tapan Dhar) Authorized s‘gnaqum .5%'7@‘ \R-gn. No.302162E
Faor, Evarest Phannaceutics Pyt. Lid. ’ //
.
(Amita Dhar) Jmile  @rar
DIRECTORS Authorised SignatoryDirec oy Ghatak
0 Pecdr roprietor)
Dated: 01/06/2014 barship N6.003£81
v
TRU f COPY
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Blswas Road, Kolkata:700037, West Bengal

st Be
NOTE:8
N CC! CIES
A. SIGNIFICANT ACCOUNTING POLICIES

(1) Basis of Preparatlon of Financla! Statements

The financial Statements have been prepared using historicel cost convention in accoréance
with the generally accepted accounting principles In India lssued by the Institute of Chartered
Accountants:of India and in accordance with the relevant presentational requirements of the

i Companles Act, 1956,
(2) Agcounting Policies

Accounting policies not specially raferred to otharwlse are consistent and ¢onscnance with
generally accepted accounting principles.

(3) Fixed Assets and Depreciation

Fixed Assets are stated at their original cost.

(4) Revenue Recognition

Al Income and Expenditure are accounted for on accrual basls. Provision Is made for all known

expenses.

(5) Provision, Contingent Liabilities and Contingent Assets

Provlllons' involving substantial degree of estimale In measurement are recognized when there
s a present obligation as a result of past events and It Is probable that there will be an outfiow of

resources. Contingent Lial

bilities are not recognizad but are disclosed in the Notes. Contingent

Assets ara nelther recognized nor disclosed In tha financlal statements.

B. 14
(1) There is no employee in the Company during the year under review.
(2) In view of losses incurred during the year no proviston for taxation has been made.
i (3) Related Party Disclosure
Information given in accordance with Acé:ountlng Standard-18:-
() Key Management Parsonnel (Directors]
Mr. Tapan Dhar
Mr. Amita Dhar
(ii) Transactions with Related Parties:- g 3
elated Party Relation Partlculars 31.03.2014 31.03.2013 |
Tapan Dhar Director  Unsecured Loan 4.87,000.%3 4,72,000.%0
Amita Dhar, Director __Unsecured Loan 3,50,000.00 3,20,000.00

Company Appeal (AT) No.207 of 2020
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(4) The Company has not accepted any public deposit during the year.
(5) Remuneration to Auditors: 31.03.2014 31.03.2013
(%) (%)
For Statutory Audit 3,000/~ 3,000/

(6) The Company Is @ Small and Medium Sized Company (SMC) as defined in the Companies
(Accounting Standards) Rules, 2008, Accordingly, the Company has complied with the
Accounting Standards as applicabls 1o a amall and Medium Sized Company.

(7) The Company has rot recelved any Intimation from *Suppliers” regarding their staius under

the Micro, Small and Medium Enterprises Development Act, 2006 and hence disclosures, il
any, relating to amounts unpaid as at the year and together with Interest paid/payable as
required under the sald Act has not been given.

(8) The figures for the previous year have been rearranged/ re-grouped wherever necessary.

(8) The management has centified that there are no other matters and/ or claims involving the
Company and for which lability may arise at present or In future and/ or which may
otherwise require any disclosure on the face &f the accounts andf or in Auditors' Report, etc.
or otherwise. 1

For and on behalf of the Board of Directors
For, Everest Phamaceutics PvL. Ltd.

3 For, C. Ghatak & Co.
Authorised Signatory/Dirertor {Chartered Accountants)
Tapan Dhar Firm Regn. No.: 302162E
(Director) 7
For, Everest Phammaoeutics Pvt. Lid. ’ /
Fmils Qkan =
Authorised Signetory/Director Inmoy Ghatak)
Amita Dhar Proprietor
(Director) bership No.: 003581

Dated: 01/09/2014
Place: Kolkata
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| EVEREST PHARMACEUTICS PRIVATE LIMITED

CIN: U51909WB1961PTC025046
‘ 71, Indra Blswas Road, Kolkata-700037, West Bengal & Emall: tapandhar2050@gmall.com

DIRECTORS! REPORT

To:

The Shareholders Members of

EVEREST PHARMACEUTICS PRIVATE LIMITED,

Your Directors have pleasure in submitting the Annual Report together with audited Finoncial Statements of the
Company for the financial year ended 31st March, 2015.

1. Financial Results
PARTICULARS 31/0312015 310312014
) (83}
Total Income for the Year 4.140.00 3,360.00
Less: Total Expenditre for the year Including 22.204.00 . 3,520.00
Depreciation and Amortization Expenses
Profit or (Loss) before Taxation (18,064.00) (160.00)
Current Tax . -
Earlier Year Tax E
Deferced Tax . &
Profit or (Loss) After Taxation (18,064.00) (160.00)
Balance Carricd to RESERVE AND SURPLUS A/C (14,22,277.00) (14,04,213.00)
2. Dividend

The Company during the financial yeur has suffered loss and also in view of accumulated losses from' previous
years, the question of any dividend doas not arise for the period under review.

3. Réserves and Surplus
The Board proposes that the Net Loss for the E£.Y. 2014-2018 of ¥(18,064.00) 1o be carried forward to RESERVES

AND SURPLUS of Balance Sheet of the Company. The total Reserves of the Company, therefore, further depleted
and stands at A negative figure of T( 14,19,624.00) at the end of the financial year 2014-2015,

4, State of Company’s Affairs and Future Outlobk
The Company was supposed 10 &ngage In those business actlvities as stated in its Memorandum of Assotiation of
the Company during the period under review. However, the Company during this finencial year also has not been
able to carry out any business activity due 1o unavoidable clreumstances. (n future the Company will want to follow
through with its main business abjectives and also will like to uxplore new opportunities in market and expand its

business prospects.

5. “ﬁrﬂl Changes and Commitments
No other rial ges or i have 4 which affect the financinl position of the Company
during the period under review or from the date of close of the concernied financial year till the date of 1his repor

6. Conservation of Encrgy, Technology Absorption, Foreign Lxehange Enrnings and Outgo

The provisions of Section 134(3)(m) of the Companies Act, 2013 read with Rule 8(3) of the Companies (Accounts)
Rules, 2014 rejating to conservation of energy and technology absorption are no! 2pplicable to our Company. There
was no foreign exchange eamings and outgo during the year under review.

7. Risk Management Policy
The Company presently does not have any Risk Management Policy.
8. Corporate Social Responsibility (CSR) Poliey

Pagedofd ~
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9, Particulars of Loan,

Act, 2013 during the year

Guarantees and [nvestments under Section 186
There were no loan, guarantee of {nvestment made by the Company under Sect
during the year under review end hence the said

ion 186 of the Companies Act. 2013
provision is not applicable.

10, Particulars of Contracts or Arrangement Made With Related Partics
There was 1o contract or arrangement made with
under review,

related parties es defined under Section 188 of the Companles

Made by

o,

ts on Qualifl Reservations or Adverse Remarks or Disclaimers

11, Explanath n or C
the Auditors and the Practic
There were 1o qualifications,

ing Company Secretary In the Reports
reservations or adverse remnarks made by the Auditors in their report. The provisions

relating to the report from p

(o pany S y is not appl ble 1o the Company.

t, Payment of Remuneration and Dischiarge of Their

12, Company's Policy
Dutles
The

applicable to the

ons of Section 178(1) relating to
Company 8nd hence,
N dal

to Director App

t

constitution of T ination and R Commiltee are no!
not devised any policy relating to appointment of
qualifications, positive attributes, independence of

the Company hes
q E-

Directors,
Directors and other

13, Extract of Annual Retur

10 agerial
related matters &s provided under 178(3) of the

Companies Act, 201 3.

The extract of Annual Retum as on the financial year ended on March 31, 2015 in Form No.MGT-9 pursuant 10 the

provisions of Section 92(3) of the Companies Act, 2013 read with Rule 12(1) of the Companics (Management and -~

‘Administration) Rules, 2014 is furnished herewith as Al 1 and together comprise 8 integral part to this

Report.

14, Number of Board Meetings d

The Compeny had 5 (Five) Board Meetings on 30/06/2014, 0110922014, 30/09/2014, 29/12/2014 and 3110372015

during the year under review.

15. Comittee Meetings

The Company is not required 10 constitute any Committees of Directors of KMP. hence, no such Committee

Meetings was conducted during the year under review,

16. General Meetings of Sharcholders/ Members ¥

The Annual General Meeting (A.GM.) of the Shareholders/ Members of the Company pertaining to the FY.2013-

2014 was held on 30/09/2014 during th period under review.

17, Details of Subsidiary, Joint Venture or Assotiates

The Company has no any Subsidiary, Joint venture o Assoclate Company.

18, Statutory Auditor(s)

Pursuant to the provisions of section 139 of the Companies Act, 2013 and the rules framed thereunder, Ms. Monika
dani, Chaertered Accountant (Howrah) [\ hip No.: J04748] was appointed 85 the Statutory Auditor(s) in

the last Annual Qeneral

2018-2019 and 1o hold the office of the Statutory
Company 10 be held In the year

The Notes on financial statement referred 1o in the Auditors' Repon are
%C comments. The Auditors' Report

19, Deposits

The Company heither accepted nor renewed 81Ty Deposits during the

20, Directors

No new appointment and resignation of any

review.

21. Dectaration of Independent Diectors

The provisions of Section |1
Company,

Meeting held on 30/09/2014 for a term of § (five) financial years, le. tmm'zou-zms (i}

Auditor(s) of the Company 1l the conelusion of the AGM of the

2019,

self-explenatory and do not call for any
reservation or adverse remark.

does not contein any quatification,
year under review.

director or change has been mede in the Board during the year under

{ndependent Directors do not apply 1o OUr

49 pertaining (0 the appointment of

Page20!3
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) :
S The provisions of Sectlon 149 pesteining to the app t of Independent D do not spply to our
’b/ Company. :

In ccordance with the provisions of Section 134(5) of the Companles Act, 2013. your directors confirm that:

a) in the preparation of the annual accounts for the financial year ended 31st March 2015, the applicable

accounting standards had been followed along with proper explanation relating Lo material deparures,

b) the di had selected such ing policies and applied them istently and made judar
estimates that are reasonable and prudent so a3 to glve a true and fair view of the staie of affairs of the
Company as st31st March, 2015 and of the Profit o Loss of the Company for that period:

c) lhndtm\oh_hndukznpmpumdsummmmfwm..' e of adequate ing records in
sccordance with the provisions of the Companles Act, 2013 for safeguarding the assets of the company and for
preventing and detecting fraud and other frregularities;

d) the directors had prepared the annual accounts on & going concem basis; and

¢) the directors had devised proper systems 10 ensure compliance with the provisions of all applicable
that such sy were adequate and operat effectively,

laws and

23, Diselosure of Composition of Andit Committee and Providing Vigll Mechanism
The Provisions of Section 177 of the Companies Act, 2013 read with Rule 6 and 7 of the Companies (Meeting of
. the Board and its Powers) Rules, 2014 are not applicable to the Company.

24, Details of Significant and Material Orders Passed by the Regulators or Courts or Tribunals
No significant and material orders have been passed by any regulator of £OUTt OF tribunal against the Company.

25. Internal Financinl Control
There are adequate financial internal control procedures commensutate with the size of the Company tnd natuce of

Its business.

26, Secretarial Audit
The Provisions requiring secretarial audit is not applicable to the Company.

e 27. Particulars of Employees
During the year, subject t0 the requirament of disclosing the details of remuneration of every employee of your
whose ds the ribed limit As mentioned in Rule 5(2) of the Companizs
ion of M cial Personnel) Rules, 2014, a0 employse was being paid remuneration

(Appol and R 1ag
up to the preseribed limit es provided in the above said rules.

P

28. Disclosure under the Sexual Harassment of Women at Work Place under (Prevention, Prohibition and
Redressal) Act, 2013

During the year under reviaw the Company has no woman employee and no complaint has been filed pursuant to
the provisions of the Sexual Harassment of Women 21 the werkplace (Prevention, Prohibition & Redressal) Act,

2013, -

29, Acknowledgement a

Your Directors place on record their sincere thanks to bankers, busi ltants, and other
keholders for their d support ded 1o your Companles setivities during the year under review. Your
Directors also acknowledges gratefully the sharcholders for their support and confidence reposed on the Company.

For, Everest Pharmacgiitles 4 Por and on belialf of the Board

g g’ For, Gyarest Pharmacuting #
’ Z Imile Bhan
s ‘b‘.h tory/ D asior Athos o
m| ar rs&l’? i
Place: Kolkata ; (Director) (Director)
Date: 01/09/2015 i DIN: 01598783 DIN: 01724585
»
Page 30f3.,
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Annexure-I

FORM NO.MGT 9

EXTRACT OF ANNUAL

EVEREST PHARMACEUTICS PRIVATE LIMITED

wnmhﬁﬂ)dmwﬂnA&

1. REGISTRATION & OTHER DETAILS:

A CIN

; ton Date
.| Name of the Co:
.| Category/ Sub-category of the

Company
| Address of the Registered office & |71

contact details

E.)
NO,

2013 and Rule 1%(1) of the Company

196

WEST BENGAL, INDIA

CONTACT NO.: +91 98300 61221
! [Apa!

(Management & Admiglstration) Rules, 201¢

25046

UTICS PRIVATE LI D
D BY SHARES/ INDIAN NON-
MPANY

et
J1SWAS ROAD, KOLKATA-700037,

r2050@gmail.com

.| Whether listed
Name, Address & contact details of
the Registrar & Transfer Agent, if
any.

~lo

N.A.

1. PRINCIPAL BUSINESS

contributing 10% or more of the total turnover of the company shall be

ACTIVITIES OF THE COMPANY (All the business activities

stated):

Sl Name and Descripion of main products/ NIC Code of the %, 10 total turnover of
No. | services Product/ service the company

e NIL NIL NIL |
. PARTICULARS OF HOLDING, SUBSIDIARY AND ASSOCIATE COMPANIES:

3. No | Name and Address of the CIN/ GLN Holding/ % of Applicable

Company Subsidiary/ Shares | Section
Associate held
L NIL NIL NIL | NIL | NIL \
s
-~
-
W COPY
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7 | IV. SHARE HOLDING PATTERN (Equity Share Capital Breakup as percentage of Total Equiry):

. (i) Category-wise Share Holding:-

Category of | No. of Shares held at the beginaing of No. of Shares held at the end of the % Change
Shareholders i the year [As on 01-April-2014] year [As on 31-March-2015) during
y et | Fhysical | Toml | %of | Demat | Physical |  doml | %o the year

Total Total
Shares Shares

A, Promoters -

(1) Indian
(a Individual/ 0 5000 5000 | 100.00 0 5000 5000 | 100.01 NIL

HUF
(b) Central Govt

(c) State Govt(s)
(d) Bodies Corp. -
{¢) Banks/ F1 - . .
{5y Any other - . -
Sub-Total (A)(1)i- G 3000 5000 | 100 O] S000| 3000 | 10000
(2) Foreign
[NRIs- Individuals : = : : .

NIL

(b)Other - - - 3 5
Individuals ’

(c) Bodies Corp.
(¢) Banks/ FI

(f) Any other - .
Sub-Total (A)an- | WNIL NIL| NIL| NL| NIL NIL NIL | NIL NIL
3000 | 100.00 NIL

4
;
8
8

Total
Shareholding  of '
Promoter
LIA=(ANDHANZ)
B, Public
Shareholding
1. Institutions
) Mutual Funds - .
) Banks/ Fl - . 7 . 2
¢) Central Govt - - . v 5
d) State Govt(s) -
;_) Venture Capital

f) lpsurance - . e 5 = 75

Companiés :

£) FIIs

h) Foreign
Venture . Capital
Funds

1) Others (specify) . . ¥ 2 P 3 7

et

Sub-Total (B)(1):- NIL NIL NIL NIL NIL » NIL NIL NIL

2, Non-

1 Bodes o +—t—— 1

o ' THUE COPY
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i) Indian - - s s -
if) Overscas = A s 3
F’: b) Individuals - . - - -

i) Indfvidual - - - B . .

shareholders
holding nominal
share capital up
Rs.! Lakh

1) Individual - - . . . .
shareholders -
holding  nominal
share capital in
excess of Rs.l

| Lakh ____
¢) Others (specify) - - B . . . '

) Sub-Total (B)(2):- NIL NIL NIL| NIL| NIL NIL NIL NIL NIL |
Total Public NIL NIL NIL NIL NIL NIL NIL NIL NIL
Shercholding
C. Shares held by NIL NIL WL [ ML | NIL NIL NIL | NIL NIL
Custodian for
GDRs & ADRs
Grand Total 0 5000 5000 | 100.00 0 5000 $000 | 100.00 NIL
(A+B+C) s

(i) Shareholding of Promoters:-
Sl | gh P Shareholding at the beginning of the Shareholding at the end of the year | % change
No | Name b year [As on 01-April-2014] [As on 31-March-2015] in
5 hold
No. of | % of total | %0f Shares No. of | % of total | %of Shares ing
Shares | Sharesof | Pledged/ Shares | Sharesof | Pledgeds | during
the | encumbere the | encurnbere | the year
company | dtototal company |  dtotonal
shares shares
s har 776 15,40 N.A. 770 5.40 NA. NIL
, | Amar 4,00 A 200 4.00 LA,
; 2, A 250 EX A, N
4, apan Dhar 2 42, A, 42, A, NT
Amita Dhar ! N.A. 1680 | 33 A. NIL
Total 5000 100.00 N.A. k] 100.00 LA, NIL

(iif) Change in Promoters’ Shareholding (please specify, if there is no change):s

[81 TRame o’?’i At the be Date wise 1 ‘At the end of the Year
No. |Promoter Decrease in Promoter's ding at the C Ve
Shareholding during the| end of the year [As |Shareholding during
year specifying the | on 31.March-2015] the year
reasons for 1 /
[ % Decrease (¢.8. Mo off % of wial| No. of| % of total
Shares| Shares of  Shares Allotment/ Transfer/ | Shares| Sharesof| Shares| Shares of]
the Bonus/ Swear Equity, the!
ete.) o 0
1. INA 100.00 Ni E
i DURING THE
PERIOD UNDER
Total| 5000 100.00 . . N
DURING THE
PERIOD UNDER
REVIEW

"2

#= g = TRUE COPY
.t
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(iv) Shareholding Pattern of Top Ten Shareholders:-
"‘ (Other than Directors, Promoters and Holders of GDRs and ADRs):
Name of Top) At the ing of the Year Date wise I / At che end of the Year
'No.|Ten Shareholders [Sharebolding at the Cumulative Decrease in sholding st the | C! ive
inning of the \ding during |Shareholding during the| end of the year (A3 fing during
year [As oa 0 the year year specifying the | on 31-March-2015) the year
Aprit-2014] rexsons for ! ]
: To. off % oftorsl| No. of| % of total Decrease (¢.8- o ofl % of towal] Mo, of| % of total
i Shares| Shares of  Shares| Shares of] Allotment/ Transfer/ | Shares| Sharesof| Shares| Shares of
5 the the| Bonus/ s\ve;l Equity, the the
. 2, com| 1 etc., compal company|
1 iN.A. NIL| NI B - NA. NILI NI NIL! NIL|
Total INIL - - NA. NIL} INIL NIL NIL!
(v) Shareholding of Di and Key M gerial P 1
5 !Num ol At the ing of the Year Date wise | / At the end of the Year
No. |Di and| Shareholding at the [ 0 Decrease in Director's/ | Sharehoiding at the | Cumuladive
Key beginning of the | Shareholding during KMP's Shareholding | end of the year [As [Shareholding during
Managerial year [As on 01- the year during the year on ) 1-March-2015] the year
_‘ [Personnel - April-2014) specifying the reasons
x No. of| % of total h[:; .‘mn::sne o, of] % of total]  No, of] % of total
SHscs Shlm':: transfer/ bonus/ sweat S)m!s‘:ef
- equity etc.): compan
1. [Tapan Dhar . E u.oo]
DURING THE PERIOD
W
2. |Amita Dhar - N NGE 0
DURING Tl-lasEERIOD
Totall T NOCHANGE 75.60,
| DURING THE
PERIOD UNDER
_REYIEW

V. INDEBTEDNESS (Indebted of the Company including interest outstanding/ accrued but not

due for payment):
Secured Loans Unsecured Deposits Total
excluding deposits Loauns (n¥) | Indebtedness
(10 %) 1) (n?)
pi at the beginaing of the
financial year ____
i) Principal Amouat ~3.62,008,00 | _8,37,000.00 NIL | 10,99,008.00
due 0t pai - B . 2
i) Interest accrued but not due . . -
0 . 2.65.008.@ 8,37,000.00 NIL 10,99,008.00
Change in Indebtedness during the
financial year X
* Addition 18,729. 2,90,000.00 T[T 3,08,729.00
*Reduction 7,80,137. < | 280,737.00
| Net Change 62,008, 2.50,000.00 NIL 27,992.00
Indebtedness at the end of the financial >
Lyear ——
i) Principal Amonat NIL 11,27,000.00 NIL 11,27,000.00
i) Interest due bu not paid - - - -
erest accrued but : : E . :
Total -+ NIL 11,27,000.C0 NIL 11,27,000.00
|
~3.
— \
v
TRUE COPY

= —— 4
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| VI, REMUNERATION OF DIRECTORS AND KEY MANAGERJAL PERSONNEL:
A. Remuneration to Managing Director, Whole-time Directors and/ or Manager:-

fsL ‘Pnﬂaﬂm of Remuneration Name of MD/ W1ID/ Manager Total A.Rou;d
No. n )
1 Gross Salary 3 3 -
(a) Salary as per provisions g -
contained in section 17(1) of
the Income-tax Act, 1961
(b) Value of perquisites u/ 3 U
17(2) Income-tax Act, 1961
) Profits In lien of salary! CC
i under section 17(3) Incomoe-
NIL| NIL| NIL} NIL! NIL'
L N1 L NIL NIL!
NIL NIL| NIL NIL] NIL|
S Others, please speci NIL NIL NIL| NIL NIL|
‘otal (A) NTL! NIL NIL NIL
|Celling as per the Act N.A, N.A. NA. NA. N.A.
B, Remuneration to Other Directors:-
St [P of R i Name of Directors Total Amount
No. 1n 2
. . . - NIL
NIL NIL NIL NIL NIL
Others, please specify (Gross
Salary) §
Total (2) NIL NIL NIL NIL| NIL
Total (B)=(1+2) NIL| NIL| NIL NIL, NIL
Total Managerial NIL NIL| NIL; NIL| NIL
Remuneration=(A+B; i
Overall Ceiling as per the Act NA. N.A N.A[ NA. N.A.
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ial Personael Other than MD/ MANAGER/ WTD:-

’ C. Rem! tion to Key M
St Particulars of Remuneration Key Managerial Personnel
No. =
CEO Company CFO Total
Se ?
S ,___.______.!1_“-.)-
L Gross Salaty NIL NIL NIL NIL
(a) Salary as per provisions contalned in =
| section, 17(1) of the Income-tax Act, 1961
(b) Value of perquisites u/ s 17(2) Income-
tax Act, 1961 :
() Profits In lieu of salary under section
17(3) Income-tax Act, 1961
2 tion NIL|  NIL| NIL NIL
Sweat ty NIL]  NIL| NIL NIL
Co 08, N NIL NIL NIL |
-_as %.of profit . s
o oos D 3 | - g
5 Others, please specify NIL NIL | NiL| ML
T NIL NIL | NIL NIL
VII. PENALTIES/ PUNISHMENT/ COMPO ING OF OFFENCES:
There were o penalties/ punish / compounding of offences during the year ended 31,03.2015.
For and on behalf of the Board
For, Everest Pharmacautiec o, Lid. For, Everest Phasracaubies 7 L
Tpan-iwm mids @lar
‘Authorised Signaiory/Tirestor Authorieed Signatani i
. AMITA DHAR TAPAN DHAR
Place: Kolkata (Director) (Director)
Date: 01/09/2015 DIN: 01598783 " DIN: 01724585
i
|
SRCERE ;
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EVEREST PHARMACEUTICS PRIVATE LIMITED

CIN: U51909WB1961 PTC025046

4 71, Indra Biswas Road, Kolkata-700037, West Bengal < Emall: tapandhamso@gmall.com
LIST OF SHAREHOLDERS AS ON 31/03/2018

Number 0 Faca| Tota) Value of
Shares| Value of Shares

Hald|

the Shareholder

Father's/
Husband's Name {No.

. [Name
No. |Shareholder

Aloke Dhar Lale Sisir Dhar

A, Nivedia Lane, Kolkala-
W ndia

Amar Nalh Equity , NI Lana, Kolkata-
B India
anir Ohar [#e Oloir Dhar {03 [Equily 0B, Balaram Street,
Shae  (Jorasenko, Beadon Slesl
Kolkata-7! h Wes!

2 I
4, |Tapan Dhar Talo Sisir Dhar |04  |Equity - Balaram Oy Streel,
Share  |Jorasanko, Beadon Slreet,
Kolkata- West!
5 |Amita Dhar Arun Dutta 05 |coulty (9B, Basram Oey Streel,
Share  |Jorasanko, Boadon Streel,
Kolkata-700008, Wes!|

), India

TOTAL

GERTIFIED TO BE TRUE COPY

For and on behalf of:
Everest Pharmaceutics Private Limited
For, Evarest Phamaceuties . L.

i

Authesizes iadnn oo, 3

TAPAN DHAR
(Dlrector)

DIN: 01724585
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MONIK.A BHADANI

Chartered Accountant

AN

r 106, KIRAN CHANDRA SINGHA ROAD, BLOCK- B7,3* FLOOR.

GANGES GARDEN, SHIBPUR. HOWRAH-711102, W.B.

To
The Members,

Everest Pharmaceutics Private Limited

71, Indra Blswas Road,
Kolkata-700037, West Bengal

Wmmmﬂamkﬂlm
| have audited the accompanying finan
LIMITED ("the Company”), which comp

cial statements of EVEREST PHARMACEUTICS PRIVATE
rise the Balance Sheet as at March 31, 2015, the Statemen!

of Profit and Loss for the year ended and a summary of tha significant accaunting policies and other

explanatory information.

accordance with the aceounting principles ge
Standards specified under Section 132
Rules, 2014, This responsibility also
accordance with the provisions of the
preventing and detecting frauds and
accounting policles; making judgments an
Implementation and maintenance of ad
affectively for ensuring the accuracy
preparation and presentation of the financia

Act, read with Rule 7 of the Companies (Accounts)

inoludes maintenance of adequate accounting records in
Act for safeguarding of the assets of the Company and for
other irragularities; selection and apglication of appropriate
d estimales that are reasonable and prudent; and design,
equate internal financia! controls, that were operating
and completeness of the accounting records, relevant to the
| statements that give a true and fair view and are free

{rom material misstatement, whether due to fraud or error,

Auditor's Responsibllity

My responsibility Is 10 express an opinion on these financlal stataments based on my audit.

matters which are required 10 be incl
Rules made there under.

| have teken Into account the provisions of the Act, the accounting and auditing standards and

uded [n the audit repon under the provisions of the act and the

| conducted my audit in accordance with the Standards on Audiling speclfied under Section 143(10)

of the Act. Those Standards require that | comply with ethical requirements 8nc plan and perform

the audit to obtaln reasonable assurance about whether the financial statements aré free from
L

material misstatement.

An audit invelves performing procedures
disclosures in the financial statements. The p!

16 obtaln audit evidence about the amounts and the
rocedures selected depend on the auditor's judgment,

including the assessment of the risks of material misstatement of the financial statements, whether

due to fraud or error. In making those
control relevant to the Company's prepar
view In order to design gudit procedures

Includes evaluating the appropriateness
the accounting estimates made by the Company's Directors, ag 7 l'&if
presentation of the financial statements.

Company Appeal (AT) No.207 of 2020

risk assessments, the auditor considers internal financial
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MONIKA BHADANI

Chartered Accountant
106, KIRAN CHANDRA SINGHA ROAD. BLOCK: B7, 3% FLOOR.
GANCES GARDEN, SHIBPUR, HOWRAH-711102, W.B.

]
| believe that the audit evidence | have obtalned Is sufficient and appropriate to provide a basis for
my audit opinlon on the financial statements.

Opinion

In my oplnion and to the best of my information and according to the explanations given to me, the
aforesaid financial statements give the information required by the Act in the manner so required
and give a true and fair view in conformity with the accounting principies generally accepted in India,
of the state of affalrs of the Company as at 31st March, 2015, and its profit/ loss for the year ended

on that date.

1. The explanations and detalls as required under the Companies (Auditor's Report) Order, 2015
(“the Order”), issued by the Central Goverment of Indla in terms of Sub-Section (11) of Section
. 143 of the Companies Act, 2013 dated: 10/04/20185, ie not applicable to this Company as it

" comes under the categoty of exempted company.

2. As required by Section 143 (3) of the Act, | report that:-

a) | have sought and d all the inf tion and explanations which to the best of my
knowledge and bellef ware necessary for the purposes of my audit

b) In my opinion, proper books of account as required by law have been kept by the Company S0
far as it appears from my examination of those books.

¢) The Balance Sheet and Statement of Profit and Loss dealt with by this Report are in agreement
with the books of account.

d) In my opinion, the aforesaid financial statements comply with the Accounting Standards specified
under Section 133 of the Act, read with Rule 7 of the Companies (Accounts) Rules, 2014,

s) On the basis of the written represeriiations racelved from the directors as on 31st March, 2015
taken on record by the Board of Directors, none of the directors is disqualified as on 31st Marceh,
2015 from being appointed as a director in terms of Saction 184 (2) of the Act,

f) With respect to the other fatters to be included in the Auditor's Report in accordance with Rule
11-of the Companles (Audit and Auditors) Rules, 2014, In my opinion and to the best of my
information and according 16 the explanations given to me:-

‘I The Company does not have any pending litigations which would impact its financial position.

ii. The Company did not have any long-term conlracts including derivative contracts for which
\hiere were any material foreseeable losses,

il There were no amounts which were required to be transferred to the Investor Education and
Protection Fund by the Company.

A
V2l ek /jp,m]a.\;
24" Monika Bhadani

', /{Chartered Accountant)
Membership No.: 304748

Date: 01/09/2015
Place: Kolkata
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Blswas Road, Kotkata-700037, West Bengal
ks :  BALANCE SHEET AS AT 38T MARCH, 2013
PARTICULARS Note No. Figures as atthe ond | Figures as atthe end
34at March, 20 o re)
1) Share Holders Fund
#) Share Capite! 1 5,00,000.00 5,00,000.00
p) Reserves and Surpius 2 (14,19,624.00) (14,01,880.00)
M ceived nst Shace Warrant > >
s ve - 19,624,00 9,04,660.00]
2) Share Application Maney pending a a
Allotment
3) Non-Current Liabllities
a) Long-Term Botrowings 3 14,27,000.00 10,9,008.00
b) Deferred Tex Lisbillies (Net) 3 £
¢) Other Long-Tesm Liabiilties - .
d) Long-Tem Provisions - &
11.21,000.00 10,98,008.00
4) Currant Liabliities
&) Short-Term Borrowings
b) Trade Payables 3 -
Other Current Liapiities 4 3,000.00 3,000.00
d) Shor-Term Provisions 3 A
3,000.00, iﬁﬁoﬁ
TOTA| 2,10,376.00 2 OQ‘MQ.OQ
1l ASSETS ’
1) Non-Current Assets
a) Fixed Assels 5
() Tengible Assets 2,00,613.00 1,60613.00
Intangible Assets B 3
(iil) Capital Work in Progress
(Iv) Intanpitle Agsets under development =
b) Non Current investments. -
) Deferred Tax Assets (Net)
d) Long-Tarm Loans and Advances -
o) Other Nen Gurrent Assets . .
:00,813.00 50,613.00
2) Curtent Assels
a) Current lnvestments % 5
b) Inventories =
c) Trade Receivables & &
d) Cash and Cash equivalents -] 9,763.00 983500
&) Shon-Term L6ans and Advances %
) Other Current Assets . .
8,763.0 9,835.00
v
TOTAL 2,10,378,00 2,00,448,00
SIGNIFICANT ACCOUNTING POLICIES & NOTES 8 * -
TO ACCOUNTS
For, Everest Phammepsticn Pavktd Limited
2 Ol N 3 XED ‘
(R, pathgrised SignateryfOiractar \N TERMS OF MY REPORT OF EVE DATE: ANNE
r.'é‘vaml Pharmaceutias Pv, LId.
Uas 4
10ailea Ij’)bp’kn /
(Amita ad Bignnd eotht V
DIRECTORS e Moniks Bhadani
(Chartered Accountant)
Dated: 01/68/2015 Membership No.304748
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EVEREST PHARMACEUTICS PRIVATE LIMITED

74, Indra Biswas Road, Kolkata-700037, West Bengal

STATEMENT OF PROFIT & LOSS F R THE F. Y. ENDED ON 31ST MARCH, 2015
Flgures for the year Figures for the year
ended on 31st March, | ended on 31stMarch, | |
S5 C SR

ST T T
4,140.00 % %go
4,140.00 3 0!

Puschase of Stook-in-Trade

Changes In Inventories of Finished Goods, Work-in-
Progress and Stock-in-Trade

Employee Benefit Expense
|Financial Costs

Other Expenses i 7 22204 3 ngg
Total Expenses 22,204.00 3,520.00
{160.00)

V. Profit before Exceptionsl and Extra-Ordinary (10.004.55)
Items and Tax
V1. Exceptional ltems - -
Vil Profit before Extra-Ordinary ftems and Tax (V- (18,084.00) {160.00))
Vi)
\V1il, Extraordinary ltems 2 y
\X., Profit befora Tax (VIl - VIIl) (18,084, q ‘100.022]
X. Tax Expenses:
(1) Currant Tox ! 5
(2) Deferred Tax
XI, Profit (Loss) from the Pericd from Continuing (10,054.00) (180.00)/
Operations
XI1. Profit (Loss) from Discontnuing Operations
X1, Tax Exp of Dis O ions 1
XIV. Profi/.(Loss) from Discontinuing Operations 3 -

(il - X1

XV. Profit (Lass) for the Period (X1 + XIV) __(MT__ (130&01!

XV1, Earning per Equity Share:
{1) Basic
(2) Dilited

SIGNIFICANT ACCOUNTING POLICIES & NOTES
TO ACCOUNTS

. v&&yoémgmmmmras s

BNE T i

{Amita DrAyhofised SIgnatery et
DIRECTORS By thonika Bhadani
) N .. (Chartared Accountant)
Dated: 01082016 0 i /' membership No30a748
i o

IN TERMS OF MY REPORT OF EVEN DATE: ANNEXED

'A\«;.,'\:, //“70'\-7(& ﬁha/ﬂ«:
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EVEREST PHARMACEUTICS PRIVATE LIMITED
74, Indra Biswas Rqad. Kolkata-700037, Wast Bengal
NOTES
— bt
STMArZ0TS STHeracie |
NOTE-1
SHARE CAPITAL
Authorised Capital
5,000 Equity Shares of Rs. 100/ each 5,00,000.00 5,00,000.00 |
3 5,00,000.00 5,00,000.00
Issuod, Subscribed and Pald up Capitat
5,000 Equity Shares of Rs,100/- each paid up 5,00,000.00 §.00,000.00
5.00.806.03 50000000
Disclosure:
1. All the Equity Shares carry equal nghts and obligations inciuding for
dividend and with respect to voting.
2. No shares of the Company are haid by fte Holding/ Subsidiary Company.
3.Name of the Sharehoidars holding more than 5% Sheres: 39-Mar-2018 31-Mar-2014
No. of Shares %] No.of Shares %
> Aloka Dhar 770 | 15.40] 770 | 15.40
> Samir Dher 250 | 05.00 250 | 05.00
> Tapan Dhar 2,100 | 42,00, 2,100 | 42,00
> Amita Char 1,680 | 3360 1,680 | 33.80
i’n’ors- : 3]-Mar-2018 31-Mar-2014
REVENUE AND SURPLUS ’
[Securitiea Premium Account
linvestment Allowance Reserve 2.653.00 2653.00
Profit and Loss Account
Opening Balance (14,04,213,00} [14,04,053,00)
> Addition/ Sublraction during the year (18,064.00) (160.00)
Closing Balance {14.22.277, (14,04,213,
Total 14,19,824 14,01,560.00
NOTES 31-War2015 3TMar-2014
LONG-TERM BORROWINGS
> Stete Bank of India (Lake Town Branch)* - 262,008 00
*Repald with inlerest during cumen! F.Y.
> Tapan Dhar 6.27,000.00 4,87,000.00
> Amits Dhar 3 60,000.00
11,327,000 10,53,008.00
v
‘°¢o$£'7v'?és§%wﬁ§ﬁn%“éwe£‘zrmm"“
’ IN TERMS OF MY REPORT OF EVEN DATE: ANNEXED
M s
s
tAmita Dg&gmomed SignatnryDiscetor Wa aka /yhe Jan:
DIRECT A Monika Bhadani
hartered Accountant)
Dated: 01/08/2015 emberahip No.304748
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EVEREST PHARMACEUTICS PRIVATE LI ITED ‘
74, Indra Biswas Road, Kolkata-700037, West Bengal %
NOTES
NOTE-5 31.Mar-2015 —3ier2014
OTHER CURRENT LIABILITIES
Llablities for Expenses {Audit Fees) 3,000.00 3,000.00
Others - D
300000 __3,000.00]
. e RS
NOTE-6 31-Mar-2015 31-Mar2014
FIXED ASSETS |
Leasehold Land (At Cost) 1,30,643.00 1,30813.00
> Add: Development Expenses 79.0@.00 50, .00,
. 00,613.00 1,90,81 3.00
NOTE-7 31.Mar-2018 31-Mar-2014
CASH AND CASH EQUIVALENT
Cash 2t 8ank (Balance in Current Account) 1,028.00 1,026.00
Cash In Hand (as certified by the Management) 8,737.00 00
§,763.00 5,835.00
I
NOTE-S 3]-Mar-2016 TiNar2014 |
OTHER EXPENSES
Audit Fees 3,000.00 3,000.00
Bank Loah Inerest Pald* 18,729.00 -
Ganeral Expensas 47, 52000
04,00 3,520,
Far, B rmaceutics Private Limit d
For Eeres amar.eus‘]:s Pt L1, 2
1N TERMS OF MY REPORT OF EVEN DATE! ANNEXED
(rapan Digthorised Signatary/Directar /_ﬁ»\\ y
For, Everest Pharaseuties Pvt. L. ; /'; T \e.ﬁ_\:\
oy fe R ;42 an
(Amita Dhar) Pk Qeam - (f;‘ | koy, Ve ) Jonitea 3 ha dan
DIRECTORRythorised Signatary/Director \¥ Wary 2|l wonikaBradani
) ! /’ ;//f (Chartered Accountant)
Dated: 01/082015 o & o
'\{L 1“‘0““:? v Membership No.304748
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.

EVEREST PHARMACEUTICS PRIVATE LIMITED
74, Indra Biswas Road, Kolkata:700037, West Bengal

Road, Kolkata-
NOTE-S
0 S C TS
A. SIG N CO! G POLICI

(1) Basis of Preparation of Financial Statements

The ﬁnanéial Statements have been prepared using historical cost convention in accordance
with the generally accepted accounting principles in India issued by the Institute of Chanered
Accountants of India and in accordance with the relevant presentational requirements of the

Companies Act, 19586.
(2) Accounting Pollcies

A ting policles not sp ially referred to othefwise are consistent and consonance with
generally acoepted accounting principles. 14

(3) Fixed Assets and Depreciation
Fixed Assets are stated at thelr original cost.
(4) Revenue Recognition

All Income and Expenditure are accounted for on accrual basis. Provision is made for all known
expenses.

(8) Provision, Contingent Liabilities and Contingent Assets

Provisions involving substantial degree of estimate in measurement are recognized when there
is a present obligation as a result of past events and It is probable that there will be an outflow of
resources, Contingent Liabilitles are not recognized but are disclosed in the Notes. Contingent
Assets are neither recognized nor disclosed In the financial statements.

u EARENDE RCH, 2018

’

(1) Therels no employee in the Company during the year under review

(2) The credit outstanding with State Barik of India (Lake Town Branch) has been repaid in full \

as per Court Order dated: 28.04.2014.
(3) In view of losses incurred during the year no provision for taxation has been made.
(4) Related Party Disclosure
Information given in accordance with Accounting Standard-18:~
(0 mgmmmmﬁuw

Mr, Tapan Dhar
Mr. Amita Dhar

Contd, on Page-2

L4 TB(E COPY
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P =
= Page-2 = ~
4 (i) Transactlons with Related Parties:~
Rela'ud Party Relation  Particulars 3 .03.20(1?!: 31 .03.20124
Tapan Dhar Director  Unsecured Loan 6,27,000.C0 4,87,000.00
Amita Dhar Director __ Unsecured L.oan 5,00,000.00 3,50,000.00
(5) The Company has not accepted any public deposit during the year.
(8) Remuneration to Auditors: 31,03.2015 31.03,2014
) )
For Statutory Audit 3,000/- 3,000/

(7) The Company is'a Srhall and Medium Sized Company (SMC) as defined in the Companies
(Accounting Standards) Rules, 2006. Accordingly, the Company has complied with the
Accounting Standards as applicable 10 a Small and Medium Sized Company.

(8) The Company has nct recelved any intimation from *“Suppliers regarding thair status under

the Micro, Small and Medium Enterprises Development Act, 2006 and hence disclosures, if

any, relating to amounts unpaid as at the year end together with interest pald/payable as
required under the said Act has not been given.

(9) The figures for the pravious year have been rearranged/ re-grouped wherever necessary.

(10) The management has certified that there are no other matters and/ or claims involving the
Company and for which liabliity may arise at present or in future and/ or which may
otherwise requife any disclosure on the face of the accounts and/ orin Auditers’ Report, etc.
or otherwise.

For and on behalf of the Board of Directors
For, Everes! Phasmaceutiss Pl Lid.

Apthoiaed SgnaloniDiectr A
apan Dhar
{Director)

“For, Everest Phamecauties Ak

Jmila. ear

»"'.‘-‘ V"’Ic)r\..:‘/a /?/)aJaq,'

igactnr - Monika Bhadani

k% CNatoTy
m al (Chartered Accountants)
(Director) Membership No.: 304748
Dated: 01/09/2015
Place: Kolkata
F cory

Company Appeal (AT) No.207 of 2020



62

266

I3

EVEREST PHARMACEUTICS PRIVATE LIMITED -

i CIN: U51909WB1961PTC025046
] 74, Indra Blswas Road, Kolkata-700037, West Bengal % Emall: tapandhar2050 mail.com

DIRECTORS' REPORT

To;
The Shareholders Members of
EVEREST PHARMACEUTICS PRIVATE LIMITED,

Your Directors have pleasure In submitting the Annual Report together with audited Financial Statements of the
Company for the financial year ended 31st March, 2019,

1. Financinl Results

PARTICULARS 310312019 31/03/2018

(4] (9]

Total Income for the Year 1,260.00 3,545.00

Less: Total Expenditure for the year including 3,840.00 3,935.00

. Depreciation and Amortization Expenses

Profit or (Lass) before Taxation (580.00) (390.00)

Current Tax ! - -

Earlier Year Tax -

Deferred Tax . .

Profit or (Loss) After Taxation (580.00) {390.00)

Balance Carried to RESERVE AND SURPLUS A/C (14,23,812.00) (14,23,232.00)

2. Dividend

The Company-during the financial year has suffered loss ond also in view of accumulated losses from previous

years, the question of any dividend does not arise for the period under review.

3, Reserves nnd Surplus

The Board proposes that the Net Loss for the F.Y, 2018-2019 of T(580.00) 10 be carried forward to RESERVES
AND SURPLUS of Balance Sheet of the Company. The tota) Reserves of the Company, therefore, further depleted
and stands at a negerive figure of T(14,21,159.00) at the end of the financial year 2018-2019,

4, State of Company’s Affairs and Future Outlook

The Company was supposed to engoge in those business activities os stated in its Memoranduin of Association of
the Company during the period under review. However, the Company during this (inancial year also has not been
able to carry out any business activity due to unavoidable circumstances, In future the Company will waat to follow
through-with its main business objectives and also will like (o explore new opportunities in market and expand its

business prospects.
5. Material Chonges and Commitments

No other ges or ents have occurred which affect the fi | position of the C
during the perfod under review or from the dato of close of the concerned financial yeur till the date of this report.

6. Conservtion of Energy, Techuology Absorption, Roreign Exchange Eurnings and Outgo

The provisions of Section 134(3)(m) of the Companies Act, 2013 read with Rule 8(3) of the Companies (Accouils)
Rules, 2014 relating to conservation of energy and technology absorption are not applicable to our Company. There
was no foreign exchange earnings und outgo during the year under review.

7. Risk Management Poliey
The Compeny presently does not have any Risk Manngement Policy.
8. Corporate Socinl Responsibility (CSR) Policy

Pagetcld
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9, Particulars of Loun, Gunrantees and [nvestments under Section 186

There were no loan. puaraniee or myestinent ande by the Company under Section 186 of the Companies Act 2013
during the year urider review and hence 1he said provision s not applicable.

10, Particulars of Contracts or Arrangement Made With Related Parties 4 v
There was no contract or arrangement made with related parties #5 defined under Section 188 of the Companies

Act, 2013 during the vear under review.

11. Explanation or Camments on Qualifications, Reservations or Adverse Remarks or Disclaimers Made by

the Auditors and the practicing Conipany Secretary In the Reports
made by

There wers no qualifications. reservations or adverse rema! s

the Auditors in thelr report. The provisions

relating to the report from practicing Company Secretary is not applicable to the Company.

12, Company’s Poliey Relating to Director Appointment, Payment of Remuneration and Discharge of Their

Dutles

n t

Tt

The provisions of Section 178¢1) relating 10 of t

appliceble 1o the Campany and henees the Company has not devi
| on 11

Comminee are not

and T
sed-any policy relating to appointment of

Directors, payment 10 2

lons, positive saributes, independence of

o
Directors and other relaied matters as provided wnder 178(3) ot:' the Companies Act. 2013

13, Extract of Annual Return

The extract of Annual Reluni as on \he financial year ended on March 31, 2019 in Form No.MGT-9 pursuant to the

provisions of Section 92(3) ut' the (Companies At 2013 read with Rule 12(1) of the Companies (Management and

Administration) Rules. 2014 b5 fumnished herewith a3 Annexure-l and together comprise &t integral part to this

Report.

14, Number of Board Meetings

The Company had 5 (Five) Board Meerings on 25062018, 01/09/2018, 29/05/2018. JII[IIZOlB and 30/03/2019

during the year under review.
15. Committee Meetings

The Company
Meetings was conducted during the yeay under review.

16, General Meetings of Shu reholders! Members

is not required 10 coustiute any Committees of Directors of KCMP, hence, no such Commiries

The Annual General Meeling (A.0M.} of the Shareholders/ Members of the Company pertaining 10 (he FY. 2017-

2018 was held on 29972018 during tlie period wer review.

17. Detalls of Subsidiary, Joint Venture or Associntes

The Company has no any Subsidiary, Joint venure ar Asscciate Company. v

| 18. Statutory Auditor(s)

Pursuant 1o the provisions of Section 139 of the Companies Act, 2013 and the rules frumed thereunder, Ms. Monika =
Bhadani, Chartered Accountant (Hiowrah) [Membership No. 304748) was appointed us the Statutory Audilor(s) 11
nnual Qeneral Meeting of the Company held on 30/09/2014 for 8 term of § (five) financial yesrs, Le. from
2014-2015 till 2018-2019 and to hold the office of the Statutory Auditor(s) of the Company till the conclugion of
the ensuing AGM of the Company. The Auditor(s), being cligible, have offered herself for re-aprointment and

rendered & centificate 10 the effect that if she is re-appol

nted, It would be in accordance with the provisions of

Section 141 of the Companies Act, 2013, The Board proposes and recommends her name for the offlce of the
Statutory Auditor(s) of the Company for another term of next 5 (Five) financial years, j,e. from the year ending
71/03/2020 to the year endiing 3170372024 and hold office till the conclusion of the AGM 1o be held on 2024,

The Notes on financial swatement referred 1o In the Auditors' Report &re self-explanatory and do not call for any
further comments. 1he Auditord [epon dues not contain any qualification, reservation or adverse remark.

19. Deposits

The Company nelther pecepied AOF rRNewLd Iy Deposits during the year under review,

20, Directors

No new appointment and resignation of any direetor of change has been made in the Board during the year under

review.

Page 2013
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Company.

anmm

the provisions of Section 134(
nual accounts for the financial year ended 31st March, 2019, the applicable
followed along with proper explanation relating (© (naterial departures;

ting policles and applied them consistently and made judgments and
a8 to give o true pnd fair view of the state of affairs of the
{ the Profit or Loss of the Company for that period;

1 care for the maintenance of adequate accounting records in
Act, 2013 for safeguarding the assets of the company and for

fn accordance with

) in the preparatio
accounting stand

preventing
. d) the directors had p
e) the directors had
that such systems

23, Disclosure 0
The Provisions ol
the Board and its

24, Details of Signi
and material orders have been

No significant:

25, Internsl Finan
There are adequate

ts business.

26. Secretarial Audit
The Provisions requirk

27. Particulars of Lmpl
During the yeear, subject

’[ 21, Declaration of Independent Direct

The provisions of Section 149 pertaining

selected such accoun

and sufficlen
ompanies
aud and other irregularities;

accounts 00 & golng concern basis, and

systems to ensure complisnce with the provisions of all applicable laws and

1d operating offectively.

ificant and Material Ord

ermal control p

Company whose
(Appointment and Remuneratio
up to the prescribed Limil

28. Disclosure under the
Redressal) Act, 2013

During the year

the provisions of

2013.

29 Acknowledgement

Your Direotors place on
their continued suppo
knowledges gratefully

stakeholders for

Directors also acl

Place: Xolkata

Date: 28/06/2019

sview the Company has
ment of Women &
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of Audit Committee o
jies Act,
2014 ure not applic:

ment of disclos!
the

record their sincere thao
1t extended 1
the shareho!

0 Y0

No new appointment and resignation of any director or change has been made in the Board during the year under

1o the appointment of Indepencent Directors do not apply t0 ow ‘A

5) of the Companies Act, 2013, your directors confinn that:

nd Providing Vigll Mechanism
2013 read with Rule 6 and 7 of the Companies (Meeting of
able (o the Company.

ers Passed by the Regulators or Courts 0¥ Tribunals
passed by eny regulator or court Of \ribunel against the Company.

rocedures commensurale with the size of the Company and nature of

ng seorerarial audit is riot applicable (© the Company.

ing the details of remuneration of every employee of your
bed limit &S mentioned in Rule 5(2) of the Companies
gerial Personnel) Rules, 2014, no employee Was being paid remuneration
above said rules.

l-hrﬁm‘mm of Women at Work Place under (Prevention, Prohibition and

no woman employee and no complaint has been filed pursuant 1o
1 the workplace (Prevention. prohibitien & Redressal) Act.

ks to bankers, business associates, consuliants, and other
ur Companies activities during the year under review, Your
Jders for theie support and confidence reposed o the Company.

For, Everest PWMS Fuibidand on bf:hnl( of the Board

Y 27”‘ ‘ J'rm&bi c,zn-,‘.?

Authorised smamm‘.rew
Amita Dhar vid b,‘.‘!‘:&pn_‘Dnnr
(Director) (Direetor)
PIN: 01598783 DIN: 01724383
» page 30f3
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Pursuant to Section 920)

I. REGISTRATION & OTHER DEI‘A.!LS

FORM NO.MGT 9
EXTRACT OF ANNUAL RETURN

of the Companics Acty 2013 and Ruie 12(1) of the Compasy (Management

.| Category/

Compan;

. U5190! 1961PTC025046
| Registration Date 703/1961
_| Name of the C EVEREST P

Sub-category Oof the
COMPANY

EVEREST PHARMACEUTICS PRIVATE LIMITED

& Adatinlstration) Rules, 014

EUTICS PRIVATE L
COMPANY BLIMITED BY SHARES/ INDIAN NON-

| Company .
Address of the Registered office &

WEST BENGAL, INDIA

GO
71, INDRA BISWAS ROAD, KOLKATA-700037,

contact details
CONTACT NO.: 91 98300 61221
' B 2 ta) r2050@gmail.com
6. listed company NO,
7.| Name, Address & contact details of | N.A.
the Registrar & Transfer Agent, if
any. l

1. PRINCIPAL BUSINESS ACTIVITIES OF THE COMPANY (All
contributing 10% or mor¢ of the total

| turnover of the company shall be stated):

the business activities

Name and Deseription of main products/

NIC Code of the |

Company Appeal (AT) No.207 of 2020

Sl % to total tumnover of
No. services Product/ service the company
13 NIL NIL NIL
1. PARTICULARS OF HOLDING, SUBSIDIARY AND ASSOCIATE COMPANIES:
S No | Name and Address of the CIN/ GLN Holding/ % of Applicable
Company Subsidiary/ Shares | Section
Associate held
L NIL NIL NIL NIL NIL
!
=
1.
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(V. SHAREHOLDING PATTEIN (Equity Share Capital Breakup as percentage of Total Equity):
(i) Category-wise Share Holding:-
; ~of Sharcs held at the Teginmngui | Mo of Shares held at the end otl' the | % Change l

y Category of, No
' Sharehalders ) the year |As on 01-April-2018) yenr [As on 31-March-2019 :urmg
wod o am ey wismn @ P ppapm—— - the L
{ tqemm | Physiend |~ TomT | _eof [ Demat | Physical Toul| %o A

! | Total Total

} Shares Shares
NIL

|

e e

A. Promoters . |
(1) Indian \ ‘ .
=TT 5000 soo'o"EfxT.uo 0 5000

(a) Individual/

(b) Central Govt

) State Govi(s) W

@ Dodies Corp.

O
() Any other T )
Sub-Total (A)1):- 4— ,'—""—

GNRG Tadvidvats - | i i g - : - ‘ ‘ﬂ

: : (I
& Bodies Comp. | | -1
| O S, -

|ttt
(e) Banks/ Fl - 3

| e s 7y !
(f) Any ather 1

[ Aoyouer - ._-_:.__.___. .'—_-.._. . . J s
Sub-Total (A)2):- 1 NIL | Nll:] NIL NIL NIL NIL NIL NIL NIL
e —— = ——

5000 | |

Total 0| S000 1000 (] 5000 5600 | 100.00 NIL
Shareholding  of | | |
Promoter ] v \
ANDHANR) | Lo
B. ~ Public |
Shareholding ! t 3
e et — - e .n.....____'..— -
T.isteutions .| i T
ayMutual Fundd | - ¢ 531 \ =
byBanks/ FI | S N | 2
o) Central Govt__ | i - RS
& S Govis) | 2 : 57 G,
ety o e e = i e = PeS
@) Veature Capital - e

]|

- =

Xl B " ey - - '.. -
] yETTTYT) S T S s l . : : 3 ;_]

| Companies ...
Fils ;
h) Foreign +

U BESTE
NIL NIL

S ToRT B0y, + ML NN | M M| WL | NIL

i
2. Non- |

| SR SENEORe e B R
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)

shareholders y
nolding nominal l
share capital up ©

i
o
lm!wmnli——” 7

If thete is no change)i-

(iii) Change in Promoters’ Sharebolding (pleasc spcclfy.

) lndwidua[ -1 i)
shareholders :
holding  nominal l ‘
ital in i
= e
| WL T NI T NI -
ubli :'sTﬁ M
Shares held by | NIL . TN
for | ¥
FORISRI T LUy ._,.___...*— =i
0 5000 S000 | 100,00
B ._:..,__L_-
(if) Shareholding of Promoters:-
e
Sl Shareholding at the [the
No z"“m“:"""" ‘ year |As on O1-Aprl- o8] [As on 31-March 2019} in
" e hacehold
| Fo, 01 | % of wtal ol Shares To.of | % of total | %of Shares ing
Sharis | Shares of Pledged/ Shares | Sharesof. Pledged/ during
the | encumbere e | encumbere the year
company | 4t total compuny | dtototsl
| sha shares J
3 B 1540 770 540 NA. NIL |
| Amar Noth Divar_.__ 00 J 200 00 A, NIL
i har 25 500 250 00 A, NIL
4. | Tapan Dhar T dio 32.00 2100 22.00 NA. NIL
5 Amita Dhar __ ! ~eg0 | 33.60 33,60 A NI
Toral | __s00u{_ 100.00 5000 | 100.00 N.A. NIL

S, [Name ot}
No. ‘Pxomom
i+

|
b ;u—thzmmm. om\e Year ‘Date wise 1 ‘At the end of the Year == 0
“Shareholdirig at the e "‘Wﬂw‘ﬂ?rmﬂ Sharenoiding st (he | Cumwlative ‘
begmuing 0l (e icing dluriey Shareh \ding during the| end of the year [As Shareholding during
year [As gn(\l the year ‘ x mmmr on 31-March-2019) the year
e Al 2018 . e
Eﬂ’m‘r‘?a'm No. oTiml|  Decrease (e:8. To ofl % of toral] No. of| % of total
Shaml Sharesof{_ Shares| Shared oll x&m‘:‘;’:ﬁ: Shares| Sharesof| Shares Shues‘;l
the'! ity the
- solt “)‘FP'“&I’ w‘ml‘ W :m)NGE <0000 3000 S0
= 1 : DURING THE ' ‘
l muoo \mmm
™ "s000] 100.00 o g GIQNT%!;: 00| 10000 soo0,  100.00
| !
VRSE R PERIOD UNDER
1 ol e, i PR S
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(iv) Shareholding Patiern of Top Ten Sharcholdersi-
(Other thap Directors, Promoters and Holders of GDRs and ADRs):

A Fopl Authe by _Tg_;rﬁ:o—liﬁe’;c-:l-r— g {wie wise Increase/
holding ot the Cumulnty » Decrease in areholding at the
beginning of the \sr-mm-umdunn, Shareholding during the| end of the year {As |
. year{Asonul- ! the year year speclfying the | on 31.March-2015)
= ]____@pfiymuL__ e pensons for Incrense/
1" N, off *10l m\nd’ i o e ofwial| | Decreass (eg
i Shares| Sharcsoli  Stares| Shares of nt/ Teansfer/
| thed Bonus/ Sweat Equity,
! compaiyl . o
: ML NA.
1
(v) Shareholdi of Di and Key M crial P 1

tndlfgﬂﬁm{n@i Jthe | Cumulative
o beginning ol i
“year |As on Ol

Apnle2al 8]

No, | Directors

the year

Shwres) Shives m‘\
hes
2 t\”llnrl_ﬂ)' S

b5 I

‘

1. |Tapan Dhar v‘

2. |Amita Dhar '—r'—l'v)q “UIre R
: y

"”r’oiiﬂ"_ E1T R T

1 OIS 40 ST .

e i R e
ST TR eginanigf the Yerr
“Sharcholding during.

Managerial
Pessonnel i MOHNL oo g il |
No.'o7|'-ul il No of] 55 of widly

Shares| Shares ot
the

i
1 compain

At the end of the Year

Cumulative

Shareholding during|
the year

S 1ding st the
end of the year [As
on 31-Marche2019)

 Decrense in Director's/
K MP's Sharehoiding

A during the year
specifying the reasons

or ncrease/ decreast |

(8 allotment/
\cansfer/ banus/ sweat
equity e1e.);

| SEGRSOSSERERESE st

v. I[NDEBTEDNESS (1 {ebtedness of the Company incl ding i st ding/ accrued but not
due for payment):
r_'_" =R —SeaureiTowns | Unsecured Total
! excluding deposits Loans Indebtedaess
T o ey QIS K In? 2
Indebted at the beginning of \'|u|t
financial year R ), O - ool -
i) Principal Amonnt NIL 11,27,000.00 WIL | 11,27,000.00
In| but aog paid __ RSt i = = 2
ed but notdue Rt ol s 2
TR o —smrimshie—im— NI 11,27,000.00 NI | 11,27,000.00
Change in Iniebtedness duriog u\n‘l ¢
foagclalyesr oo e =T : | e
. . 40,000.00
e PR S— — -
Net Change TS F__ NIL 40,000.00 NIL 40,000.00
Indebtedness at the end of the financial
yeat e St <
) Princlpal Amount . - [ T N 11,67,000.00 NIL | 11,67,000.00
) Interest dug but 0ot paid, = 5 s it % 2
ncerest acerued bw ot e "L e ) IS
otal (HHLHIE) g 1 NI, 11,67 000,00 v NIL

TRUE%OPY
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L. RBMUNERAT'!ON O? DIRECTORS AND KEY MANAGERIAL PERSONNEL:

AR 31 Lo N Director, Whole-time Directors and/ or Manager:-
S e waaipe PSR ST T AT
Particulars of Remuneration ) “Nume of MD/ WTD/ Manager Total Amon.nl
! oy A BT T 4J
LT SRR S S : -
(l) Sllm 48 per pmvislum oo ¢ o v 2
ontwined in section 17(1) of!
thclmmc-(!\x 52,___1901 N s . -
(B) Value of perquisites o/ x| i . . ?
17(2) Income-tax Act, 1961, |
Kool Bebea N PR St
() Profm Tin fien of aulm\‘ g .
der section 17(3) Income-|
T I NIL
P I L NIL
NIL 1L NIL
NIL, : NIL NIL
INIL| NIL
N.A N.A. N.A.
B. Remuneration to Other Directors:-
[SL 'ancmnrsnrnmun:m{b_n" R I " “Name of Directors Total Amount
No. | __ .. i e e (n %)
__I_n_d_tp__dent Directors 1, ot — - - - NIL|
Fee for unend{ng Board or| . . - . B
irree meetings | H
SR O C R 4 | : :
AT DS N S : ! ]
A NIL| NIL NIL! NIL! NIL
Non-Exccntive, ’r-pn\ Dhar | Awita Ohas - B
|
|
NIL NIL| NIL NIL|
NIL, INIL| NIL NIL)
Mnmgcrhl 3 NIL NIL NIL
: mmgxwuﬁm) i AT o '
OvmllCemnguputhcAd i N.A.| N.A N.A. N.A. N.A

| W U
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C. Remuneration to Key Managerial Personne! Other than MD/ MANAGER/ WTD:-
SL Particulars of Remuneration Key Managerial Personnel !
No. A ’
CEO Company CFQ Total
8 Y (In e
/ 1 Gross Salary NIL NIL NIL NiL
(a) Salary as pcr provisions contained in . . . ¢
17(1) of e-tax. 1961
(b) Value of p isites u/ § 17(2) In - -
tax Act, 1961
(c) Profits in liea of salary under section
17(3) Income-tax Act, 1961
2 bl ion NIL NIL NIL NIL
3 Sweat Equity NIL NIL NIL NIL
4 Commission NIL NIL NIL NIL
- 83 % of profit - . - -
5 Others, plense specify NIL NIL NIL NIL
Total NIL NIL NIL NIL
VI PENALTIES/ ] PUNISHMENT/ COMPOUNDING OF OFFENCES
Thm were no p 1p 1g of offences during the year endld 31.03.2019,

Far and on behalf of the Board
For, Everest Phermacautias Pyl LIdF a7, Bvomst =

Teon e Tiobirr I

Avaidic Q o~
Authorise: ol R
JRvic v\ "HAPAN DHAR
Place: Kolkata . . (Director) (Director)
Date: 28/06/2019 DIN: 01598783 DIN: 01724585
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EVEREST PHARMACEUTICS PRIVATE LIMITED

CIN: U51909WB1961PTC025046
71, Indra Biswas Road, Kolkata-700037, West Bengal <+ Email: tapandhar2050@amail.com

 OF SHARE OLDERS 19
Sl [Name of (he|Father's/ L.F. [Type of|Address of the Shareholder Numberof] _ Faca| Tolal velue of
No. (Sharsholder Husband's Name |No. [Share Shares| Value of Shares
Hold Shlr;a (f) -
(2)
1. |Noke Dhar Late Sigir Dhar |01 BA, Nivedita Lane, Kolkata- 770[  100.00]  77.000.00
Bengal, India
Amar Nath Dhar  |Late Sisir Dhar ane, Kolkata- 10000)  2.000.00)
engal, India |
Samir Dhar Late Sisir Dhar Slreel, 500,
4. |Tapan Dhar Lale Sisir Dhar 2.10,000.00|
16. ’Anlla Ohar Arun Dutta 1,680 100.00] 168,000,
"
TOTAL' 5,000] _100.00 _5,00,000.00)

CERTIFIED TO BE TRUE COPY

For and on behalf of:
Everest Pharmaceutics Private Limited

For, Everast Pharmaceutiss Pyt Lid
Tglan £ uwz-
Autharised SianatoryDiacts!
TAPAN BHAR ™

(Director)

DIN: 01724585

- qRUE
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MONIKA BHADANI

Chartered Accountant

106, KIRAN CHANDRA SINGHA ROAD. BLOCK: B7, 3*? FLOOR.

GANGES GARDEN, SHIBPUR, HOWRAH-711102, W.B.

To
The Members,

Everest Pharmaceutics P

71, Indra Blewas Road,

INDEPENDE D Y

Kolkata-700037, West Bengal

| have audited the accompanying financlal statements of EVEREST PHARMACEUTICS PRIVATE
LIMITED (“the Company"), which com|

Profit and Loss for the year en

axplanatory Information.

The Company's Board -of
Companies Act, 2013 ("the
true and fair view of the fina
the accounting principles generally a

under Section 133 of the

P

frauds and other Irreqularities;

wility alse includ
provisions of the Act for safeguarding of the assets of the Company and for prevent
selection and application of app pri ti

EPQ

rivate Limited

prise the Balance Sheet as at March 31, 2019, the Statement of

ded and a summary of the significant accounting policies and other

Directors is responsible for the matters stated In Section 134(5) of the
Act”) with respect to the preparation of these financial statements that give &
ncial position and financial performance of the Company In accordance with

ccepted In India, inciuding the Accounting Standards specified

Act, read with Rule 7 of the Companies (Accounts) Rules, 2014. This
maintenance of adequata accounting records in accordance with the

and datecting
iate g poll making
ble and prudent; and deslan, implementation and maintenance

judgments and estimat

of adequate Internal finan:
completeness of the accoul
statements }hai give a true

or efror.

Auditor's Responsibllity
press an opinion on thase financlal statements based on my audit

My responsibility is 10 &x]

| have taken into account t
which are required to be Incl

there under.

| conducted my audit in ac
the Act. Those Standards require !
to obtain ressonable assurance 2

misstatement.

An audit Involves performing
In the financlal statemen

assessment of the risks

error. In making those risk assessments, the auditor considers Internal
Company's p‘r;:areuon of the fihancial statements that give & true a
d 1 i An 34

thatare r
clal controis, that were operating effectively for ensuring the acturacy and
nting records, ralevant to the preparation & th
and fair view and are free from material misstatemant, whather due 10 fraud

nd pr of the financial

fe provisions of the Act, the accounting and auditing standards and matters
luded in the audit report under the provisions of the Act and the Rules made

cordance with the Standards on Auditing specified uhder Section 143(10) of
hat | comply with ethica! requirements and pian and perform the audil
bout whether the

financial statements are free from material

procedures to obtain audit evidence about the emounts and the disclosures
. The procedures selected depend an the auditor's judgment, including the
of material misstatement of the financlal statements, whether due 10 fraud or

aagia) control relevant to the
Y der 1o design audit
evaluating the

are

;ppfopdatoneu of the archJnﬂng policies used and tha reasongj
made by the Company's Directors, as well as evaluating the (p

statements,

| believe that the audit evidence | have obtained Is sufficient and apR§
audit opinion 6n the financial statements.

Company Appeal (AT) No.207 of 2020
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Chartered Accountant O\\
106, KIRAN CHANDRA SINGHA ROAD, BLOCK- B7, 3" FLOOR,
GANGES GARDEN, SHIBPUR, HOWRAH-711102, W.B. v
J Qpinion
in my opinion and to the best of my'lnformn“on and according to the explanations given to me, the
f id financlal nts give the information required by the Acl in the manner 0 raquired and

give a trus and fair view In conformity with the accounting principles generally accepted In India, of the
state of affairs of the Company as at 31st March, 2019, and its profi/ loss for the year ended on that

date.

wmuwmm

1. The explanations and detalls as required under the Companies (Auditor's Report) Order, 2015 as
amended by the Companies (Auditor's Report) (Amendmerit) Order, 20186, (‘the Order”), issued by
the Central Government of Indla in terms of Sub-Section (11) of Section 143 of the Companies Act.

2013 dated: 29/03/2018, Is not applicable to this Company as it comes under the category of
exempled company,

2. As required by Section 143 (3) of the Act, | report that:-

a) | have sought and cbtalned all the information and explanations which to the best of my
knowledge and bellef were necessary for the purposes of my audit. +

b) In my opinion, proper boaoks of account as required by law have been kept by the Company $¢
far as It appears from my examination of those books,

¢) The Balance Sheet and Statement of Profit and Loss dealt with by this Report are in agreement °

with the books of account.

In my oplnion, the aforesald financial statemenits comply with the Accounting Standards specified

under Section 133 of the Act, read with Rule 7 of the Companies (Accounts) Rules, 2014

@) On the basls of the written representations recelved from the directors as on 31st March, 2019
taken on racord by the Board of Directors, none of the directdrs is disqualified as on 31st March,
2019 from being appointed as a director 10 torms of Section 184 (2) of the Act.

) In my opinion and according to the information and explanations given to me, the Company has
an ‘adequate internal financial controls and the operating effectiveness of such controls
commensurate with the size of the Compahy and riature and scope of Its business

@) With respect to the other matters 10 be Included in the Auditor's Report in accordance with Rule
11 of the Companias (Audlt and Autiitors) Rules, 2014, In my opinion and {o the best of my
information and according to the explanations given to me:-

d

. The Company does not have any pending litigations which would impact its financial pesition

ii. The Company did not have any long-term contracts including derivative contracts for which
there were any material foreseeable |0s86s.

i, There were no amounts which ware required to be transferred 16 the Investor Education and
Protection Fund by the Company.

Manﬁ“’ /thj-n:

Monika Bhadani
(Chartered Accountant)

Date: 28/08/2019
Membership No.: 304748

Place: Kolkata
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PARTICULARS

Note No.

EVEREST PHARMACEUTICS PRIVATE LIMITED

71, Indra Biswas Road, Kolkata-700037, West Bengal

BALANCE SHEET AS AT 31ST MARCH, 2019
Flgures as at e end
of 31s

1) Share Holders Fund

a) Share Capital

b) Reserves and Surplus

¢) Money recelved against Share Warrant

2) Share Application Money pending
Allotment

3) Non-Currant Liabllities

) Long-Term Borrowings

b) Deferred Tax Liabiities {Net)
¢) Other Long-Term Liablities
dyLong-Term Provisions

4) Current Liabllitles

a) Short-Term Bomowings
b) Trade Payables

) Other Current Liabilities .
d) Short-Term Provisions

-

R———
Figures as at the end

of 31s{ March, 2018

arch, 2019

5,00,000.00

£,00,000.00
(14,20,579.00)

(14,21,159.00)

(2116800 (920.579.00)

11,87,000,00 11.27,000.00

TOTAL

ILASSETS
1) Non-Current Assots
a) Fixed Assels
() Tangitle Assels
(ii) Intangibie Assets
(I8 Capital Work in Progress
v} gible Assets under

b) Non Current Invesiments

&) Daferred Tax Assets (Net)

d) Long-Term Loans and Advances
) Othar Non Curret Assets

2) Curcent Assats

@) Cutrent Investments

b) Inventories

¢) Trade Recalvables .

&) Cash and Cash equivalents

€) Short-Term Loans and Advances
) Other Current Asséts

[ 17,67,00000 (0 g

I e v ey

2,49.341.00 9,92

3,500.00 3.600.00

2,40.613.00 2,00613.00

K SRR

9.308.00

0 530808

TOTAL,

s, BAIREY 88 Privatg Limited
N Han__

ised Signatory/Direcior
3 & Phnrargiiay Sy | e
(Amita RIS 3 5,3, « o rean M arika }?ha/dr-
DIRECTORS i Monika Bhadanl
(Chartered Accountant)
Dated: 28/06/2019 Membership No.304748

2/49,341.00 2,06,921.00

Company Appeal (AT) No.207 of 2020
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EVEREST PHARMACEUTICS PRIVATE LIMITED

71, Indra Biswas Rond, Kolkata-700037, West Bengal
STATEMENT OF PROFIT & LOSS FOR THEF. Y. . ENDED ON 31ST MARCH, 2019

PARTICULARS Note No. Figures for the year Flguru for the year
anded on 31st Merch, | ended on 348t March,
2018 2018

I. Revenus from operations
Il. Qther Income
Ill. Total Revanus (| +11)

Cost of Materials Consumed
Purchase of Stook-in-Trade

|Progress and Stock-In-Trade
Employee Benefit Expense
Flnlnl:ul Costs

and A ion E:
Othlr Expenses
Total Expensos

ltems and Tax

VI, Exceptional hems

Vi)

VIlL. Extraordinary Items

1X. Profit before Tex (VI - vm)
X, Tax Expenses;

(1) Current Tax
(2) Daferrsa Tax

X/ Tox E

|Changes in inventories of Finished Goods, Wark-In-

V. Profit before Exceptional and Extra-Ordinary

VII. Profit before Extra-Orcinary Items and Tax V-

Xi, Profiv (Loss) from the Period from Continuing
Operations
X1, Profiv (Loss) fmm Dmnmng Operations

(X1 - Xl
XV. Profit! (Loss) for the Pesisd X1+ XIv)

XVI. Eaming per Equity Share;
(1) Basic
(2) Dituted

TO ACCOUNTS

Tatozr. Z Do .

XIV. Profit (Loss) lrom Dhenmming Operations

3,280 . 3, 545.%
3,260, 3,545,

4 3,840 3.93500
3,850.00 3,835,

(580.00) (380.00)
v .
(580.00) (280.00)

5. X {380,
{580 .00) (390.00)
({380

SIGNIFICANT ACCOUNTING POLICIES & NOTES 8
i il

IN TERMS OF MY REPORT OF EVEN DATE: ANNEXED

(Tapan DAXjioriced Slgrmeryloredor i
for, Eversst Phamaceuties Pyt Lig, e AN "
i Frna s Lo ,;;-:" \;»_"'"\. ZM‘ adiia /7)70 dans
omscr%:!‘mu SignataryCinestor L f5tn 150 Monika Bhadani
A4 (Chartered Accountant)
Dated: 28/06/2019 N Membership No,304748
vyl co
—_— LA
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EVEREST PHARMACEUTICS PRIVATE LIMITED

71, Indra Biswas Road, Kolkata-700037, West Bengal

NOTES
3TMarZ018 EETTE I
NOTE- 1
4 SHARE CAPITAL
Authorised Capltal
5,000 Equity Sharas of Rs. 100/~ each 5,00,000.00 5,00,000.00
) 5,00,000.00 6,00,000.00
lssued, Subscribed and Pald up Capltal
5,000 Equity Shares of Rs, 100/ each paid up 6.00,000.00 5,00,000. o&
5050008 £.30.000.90
Disclosure:
1, Al the Equity Shiares carry aqual rights and obligatians Including for
|dividend and with respact to voling,
2. No shares of the-Company are held Dy its Holding/ Subsidiary Company,
3.Name of the Shareholders holding mare than 5% Shares’ 31-Mar-2019 31-Mar-2018
No. of Shares %| No.of Shares %l
> Aloka Dhar 770 | 15.40 770 | 1540
> Samic Ohar 250 | 05.00 260 | 0500
> Tapah Ohar 2,100 | 42.00] 2,100 | 42.00)
2 . > Amita Ohar 1,860 | 33.60 1,680 | 3380,
INOTE-2 = 31-Mar;2019 31-Mar-2018
REVENUE AND SURPLUS
Securlties Pramium Account A
Investment Allowance Resorve 265300 265300
Profit and Loss Account
Cpening Balanca (14,23,232.00} (14.22.842.00)
> Addition/ Sublraction dunng the yesr (580.00) (290.00)
Closing Balance (14,23 12! 14 2,
Total 14,21,158.00 114,20,579,00
NOTE-3 31-4M0r-2019 31-Mar-2016
LONG-TERM BORROWINGS
> Tepan Char 8, 27 000. 00 §,27,000.00
> Amita Ohar 00.000
11 °7M 11.27,000.00

" Yol EVARATPRAMGRLLRS A 12 mited
Ti pAuthorsed Signatory/Director
f .:r‘?ivem rhmsé'g m‘l-i'w X

(Amita il S 190 S i 4
BIRECT! 1 TR oA SR :
Dated: 28/08/2010 '

1N TRRMS OF MY REPORT OF EVEN DATE: ANNEXED
“

S aniva Dradea: | .

(&} Monika Bhadani
' (Chattered Accountant)
Membership No.304748

Company Appeal (AT) No.207 of 2020
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NOTES

EVEREST PHARMA'CEUTICS PRIVATE LIMITED

71, Indra Biswas Road, Kolkata-700037, West Bengal

RISt S

NOTE-5 31-Mar-2018 31812

OTHER CURRENT LIABILITIES

Liabilities for Expanses (AudR Fees) 3,500 .00 3,500.00
3,500.00 3,500.00

1,30,613.00

1,10,000.00
2,40,613.00

BV
31 .m[‘ 019 —————

31-Mar-2018

1,30,613.00
7 00

— 111

NOTE-7

31-Mar-2019

31-Mar-2018

CASH AND CASH EQUIVALENT

Cash at Bank (Balance in Current Account) 1.026,00 1,028.00

Cash in Hand (as cectified by the Management) 7.702.00 2
8,728, 8,30f

e P B

NOTE-8 31.Mar-2018 31-Mar:2018

OTHER EXPENSES

Audit Fees 2,500.00 3,500.00

General Expenses 340,00 435
3,840.00 _3,835.00)

(Tapan sod Signatory/Direcior
by, Beigel PRamaase e © . ¢

(Amita Dhar]

DIRECTOREICSCD Sipnun e

Dated: 26/08/2018

Fﬁygo“nmgmggno% Prm}wmud
& Ans

¥ //Monika Bhad

F MY REPORT OF EVEN DATE: ANNEXED

artered Accountant)

anl
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Biswas Road, Kolkata 700037, West Bengal

700
NOTES

ACCOUNTING CIES & N 0 ACCOUNTS
A. SIGNIFICANT ACCOUNTING POLICIES

(1) Basis of Preparation of Financial Statements
The financlal Statements have been prepared using historical cost convention in accordance

with the generally accepted accounting principles in \ndla Issued by the Institute of Chartered
Accountants of India and in accordance with the relavant presentational requirements of the

Companles Act, 1958.

(2) Accounting Policies

Accounting pelicies not gpecially referred to otherwise are consistent and consonance with
generally accepted accounting principles.

(3) Fixed Assets and Depreclation
Fixed Assets are stated at their original cost.
(4) Reventie Recognition )

All Income and Expenditure are accounted for on accrual basis. Provision is made for all known
expenses.

(8) Provision, Contingent Liabilities and Contingent Assets
Provisions involving substantial degree of estimate in measurement are recognized wnen there
is a present obligation as a rasult of past events and it Is probable that there will be an outflow of
resources, Contingent Liabilities are not recognized but are disciosed In the Notes. Contingent
Assets are neither recognized Nor disclosed in the financial statements,
8. G
(1) There Is no employee in the CGompany during the year under review.
B
(2) In view of losses incurred during the year no provision for taxation has been made.

(3) Related Party Disclosure
Information given in accordance with Accounting Standard-1 8-
() Key Management Personnel (Directors)

Mr. Tapan Dhar
Mr. Amita Dhar

(if) Transactions with Related Parties:-

> o s ‘ .'
NS
‘ Related Party Relation  Particulars 31.03.2018 31.03.20128
T

A0
Tapan Dhar Director Unsecured Loan 8,27,000.00 6.27,000.00
Amita Dhar Director ___ Unsecured Loan 5,40,000.00 5,00,000.00

Contd. on Page-2 .

Company Appeal (AT) No.207 of 2020
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(4) The Company haé not aécepted any public deposit during the year.

(8) Remuneration to Auditors:

For Statutory Audit

31.03.2019 31.03.2018
®) )
3,500/~ 3,500/-

(6) The Company {s a Small and Medium Sized Company (SMC) as defined In the Compenies

(Accounting Standards) Rules,

2006. Accordingly, the

Company has complied with the

Accounting Standards a8 applicable to a Small and Medlum Sized Company

(7) The Company has not recelved any Intimation from »guppllers’ regarding their status under

the Micro, Small and Medium Enterprises Development Act, 2006 and

hence disclosures, if

any, relating to amounts unpaid as at the year end together with interest paid/payable as
required under the said Act has not been given. .

(8) The figures far the previous year have been rearranged/ re-grouped wherever necessary.

(C)]
Company and for

or otherwise.

For and on behalf of the Board of Directors
For, Everost Pharmaceuties PVt Lid.
L/ @ém Fhan
AGERSSIgpoTDIeeT
(Director)

For, iyt - -,

Al Ghawn
Al Syt Wt 0!
. Amita Dhar
. (Director)

Dated: 28/06/2019
Place: Kolkata

The management has cartified that there are no other matiars and/ or claims involving the
which liabllity may
otherwise require any disclosure on the

arige at preserit or in future and/ or which may

face of tha accounts and/ o In Auditors' Report, ete

/-’Ié:': ! ‘;:\

&1 el

’2 ' M'“.:Z" = );\

'-\ "»'\\. “IF \
'\\;\?i "Q@// VV anfca gh“”’a N

R
" monika Bhadani

(Chartered Accountants)
Membershlp No.: 304748
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14. If aforesaid reports are examined minutely one can come to
the conclusion that all reports were prepared either by the same
system i.e. computer or typewriter whatever may be since letters
and font are appearing exactly to be same in all aforesaid reports.
Even signatures which were put by Mr. Tapan Dhar and Ms Anita
Dhar as well as right from the documents prepared in the year
2000 till the year 2019 are exactly the same. However, certainly
on this strength without any scientific examination we may not
record definite finding as if those documents are forged one or not
but serious suspicion can be raised only on perusal of the same.
15. Besides afire referred circumstances, it is a peculiar case in
which though company was incorporated long back the appellant
himself admits that till the year 2019 the company was not allotted
any PAN number by the Income Tax Department. It has been
admitted by the appellant in para 7.4 of the Memo of Appeal which

is reproduced hereinbelow:-

“7.4 The company has also applied with the Income Tax
Department for allotment of Permanent Account Number (PAN)
for enabling it to submit/ file all its pending Income Tax returns,
which the Company was unable to do for various reasons and

circumstances as entailed in the Company Petition. Also, since

Company Appeal (AT) No.207 of 2020
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the name of the Company differ in records of ROC, led to non-
issuance of PAN card by IT Department. It is respectfully
submitted that once the PAN being allotted to the Company by
the IT Department, it undertakes to proceed with the filings of
all its pending returns at once. The copy of
receipt/ acknowledgement of such application with IT
Department for obtaining PAN is attached with the present

appeal at page 334 to 334.”

Besides the aforesaid statement running page 334 also

reflects as if on 5.08.2019 on behalf of the appellant company PAN

application was submitted. Running page 334 is reproduced

hereinbelow:-

“Received Rs.101.00 from Everest Pharmaceuticals Pvt Ltd

Application No./Coupon No. U-N003647588

Name to be printed on PAN Everest Pharmaceuticals Pvt Ltd

Date of Birth/incorporation 31/03/1961

Applicant’s contact details 9830061221

Communication Address Office
Office State West Bengal
Proof of identity Certificate of Registration issued by ROC

Company Appeal (AT) No.207 of 2020
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Proof of address Certificate of Registration issued by ROC
Proof of DOB Certificate of Registration issued by ROC
Date of Receipt 05/08/2019: 06:53:11

Mode of pancard Both physical PAN and e-PAN Card
Payment Ref No. 8869508367

Payment Date 05/08/2019 06:54:10”

Alongwith the Memo of Appeal the appellant has brought on

record one document i.e. communication contained at running

page 306, i.e. letter dated 01.10.2007 issued by Government of

West Bengal, Urban Development Department, addressed to Mr.

Tapan Dhar, Director, M /s Everest Pharmaceutics (P) Ltd. This is

the notice issued by Government of West Bengal. It is appropriate

to reproduce the said notice as follows:-

“WHEREAS the Government of West Bengal in the then Metropolitan
Development Department, presently known as Urban Development Deptt.
offered M/ s Everest Pharmaceutics (P) Ltd. represented by its Director the
grant of lease of plot measuring 5 cottahs more or less in Sector-V,
Bidhannagar of 999 years for the purpose of manufacturing of
pharmaceutical products vide Order no.386-SL(AL)9L-7/85 dated
15.02.1985 and the allottee was asked to produce certain documents
within 60 (sixty)days in connection with implementation of the proposed
project.

AND WHEREAS the allottee paid the full salami and other government
dues but failed to produce certain documents necessary in connection
with implementation of the proposed project despite being sought for vide
offer of allotment being No.386-SL(AL)9L-7/85 dated 15.02.1985 and
repeatedly asked vide letters No.58- MD/SL(AL)/9L-6/85 Dated
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22.01.1991, No.116-SL(AL)91-6/85 Dated 20.02.1991, No.1390-
MD/SLALSL-6/85 Dated 23.04.1991. No.2729-UD/SL(WR)/9L-6/85
Dated 07.08.1991, No.624- UD/SL(AL)/9L-6/85 Dated 19.02.1992, No.
1593-UD/SL(AL)9L- 6/85 Dated 25.05.1994 & No.3464-UD/SL(ALY9L-
6/85 Dated 14.10.1994.

AND WHEREAS the said allottee was again asked to furnish certain
documents vide No.116662(2)-UD/SL(AL)9L-6/85 Dated 28.02.2006
within 60 days from the date of issue of the same and another 60 days
existed after time was also allowed to him vide No.2066-UD/ SL(WR)/ 9L-
6/85 dated 28.06.2007 and at the separation of the said stipulated
period of time the said allottee was again asked to comply with the
department's aforesaid letters vide No.4297- UD/SL(AL/9L-6/85 and
No.308-UD/SL(WR)/9L-6/85 29.01.2007 & no.995-UD/SL(WR)-6/85
dated 21.03.2007. dated

AND WHEREAS the aforesaid allottee has failed to produce the requisite
papers as asked for.

NOW, THEREFORE, by order of the government the undersigned is
directed to say that the governor has been pleased to cancel the above
mentioned offer of allotment bearing No.386-SL(AL)/9L-7/85 dated
15.02.1985 made in favour of M/s Everest Pharmaceutics (P) Ltd. in
respect of Plot No.38, Block-EN, Sector-V, Bidhannagar in terms of Clause
(15) of the said offer of allotment.

The deposit of salami arrears made by the Director of M/s Everest
Pharmaceutics (P) Ltd. in respect of aforesaid plot of land will be refunded
after deducting administrative charges as applicable in terms of Clause
(12) of the said offer of allotment on receipt of such claim of refund from
the allottee in due course.

By order of Governor

Sd/ -
OSD & Exofficio Deputy Secretary to the Government of West Bengal

No.3442/1(4)-UD/SL/(WR)/9L-6/85 dated 01 Oct, 2007

Copy forwarded for information and taking necessary action to:
The Special Engineer SLR & DC, SEch.Bhawan Kolkata -91

2. The Executive Engineer (Design), SLR & DC, Sech.Bhawan
Kolkata -91

3.The Administrator, Bidhannagar
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4.The Chairman, Nabanagar Industrial Township Authority, Unnayan
Bhawan.

Sd/ -
OSD & Exofficio Deputy Secretary to the Government of West Bengal”

18. On perusal of the aforesaid notice it is evident that in year
1985 land measuring S5 cottahs more or less in Sector-V,
Bidhannagar was offered/allotted to the appellant company on
lease for 999 years and the appellant/allottee was asked to
produce certain documents. However, since those documents
were not provided, by the said notice dated 1st October, 2007 the
earlier allotment was cancelled and appellant company was
intimated regarding refund of the deposit of salami after deducting
administrative charges. However, it is difficult to perceive as to
how on 3rd April, 2019 a lease agreement was entered in between
the Governor of State of West Bengal and M/s Everest
Pharmaceutics (P) Ltd that too for 999 years on consideration of
the premium or salami of Rs.20053.32 (Rupees Twenty thousand
fifty three and paise thirty two only). We are in agreement with the
submission of learned counsel for ROC that since the appellant
company was already struck off in the year 2008 there was no
reason for executing such agreement on behalf of Governor of West

Bengal with the appellant company.
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19. Before the NCLT the reason for delay in filing appeal under
Section 252 was explained as if Mr. Tapan Dhar, one of the
directors was seriously ill and in support of his ailment medical
reports have been brought on record which are at running page
285 to 303. Page 285 is report on examination of blood in respect
of patient Tapan Dhar. Report date is mentioned as 21.02.2017
and last report is dated 5.6.2019. Of course number of reports
have been brought on record but none of the report is prior to
21.02.2017 and as such plea of appellant that due to ailment of
Mr. Tapan Dhar, delay occurred and returns and statement were
not filed before the ROC is required to be noticed only for its

outright rejection. Accordingly such report cannot be entertained.

20. Accordingly while dismissing the present appeal and
approving the order impugned dated 25.02.2020, passed by the
NCLT, we are of the opinion that considering the fact that certain
documents particularly Auditors report etc. have been brought on
record in the present judicial proceeding which prima facie creates
serious doubts regarding its genuineness in the mind of the Court
it would not be appropriate to simply shut our eyes on such issues.
We are noticing that in number of court proceedings the parties

are coming with fabricated documents. Now it is high time to take
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serious note of such thing. It appears that since we are ignoring
those issues, approaching the court with such fabricated
document has now become rampant. Accordingly with a view to
uphold the majesty of law it is desirable to direct for conducting a
detailed enquiry/investigation to ascertain veracity of aforesaid
documents which have been brought on record in the present
appeal particularly directors report/auditors reports/Balance
sheets. Besides brining on record aforesaid doubtful documents
in the present appeal the appellant has made an incorrect
statement in para 7.5 wherein it has been indicated as if the
appellant company was struck off in the year 2012 whereas the
company was already struck off long back in the year 2008. In
such view of the matter it is desirable to request the Secretary,
Ministry of Corporate Affairs, Govt of India to get the matter
enquired/investigated by an appropriate authority/agency for its

logical end.

21. Besides asking for enquiry/investigation we are of the
opinion that after noticing two documents i.e. Notice dated
1.10.2007 issued by Government of West Bengal, Urban
Development Department, Nagarayan, DF-8, Sector-I, Salt Lake

City, Kolkata to Mr. Tapan Dhar, director of the appellant company
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whereby earlier proposed allotment which was issued on
15.2.1985 was cancelled, under what circumstances the lease
agreement was executed in favour of the appellant company on
23.4.2009 while the name of the appellant company was already

struck off from the register of ROC.

22. Let a copy of this order be sent to the Chief Secretary to the

Government of West Bengal, for its needful.

23. Let a copy of this order be also sent to the Secretary, Ministry

of Corporate Affairs, Govt of India, for its compliance.

24. The Learned Registrar of this Tribunal is directed to provide
one set of the present Memo of Appeal with enclosures to the

Secretary, Ministry of Corporate Affairs, Govt of India, New Delhi.

25. With above observation the appeal stands dismissed.

(Justice Rakesh Kumar)
Member (Judicial)

(Dr. Alok Srivastava)
Member (Technical)
bm
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